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ALLOTMENT OF TIME FOR CONSI-
DERATION OF CERTAIN REPORTS

MR. CHAIRMAN: 1 have to inform
Members that under Rule 153 of the Rules cf
Procedure and Conduct of Business in the
Rajya Sabha, I have allotted—

(1) three hours for the consideration of
the Government motion regarding
the Tenth Annual Report of the
U.P.S.C;

(ii) two hours for the consideration of the
Report  of the  Assessment
Committee on Vijnan M-andirs,
1960; and

(Hi) two hours for the consideration of
the Fourth Annual Report of the
National Coal Development
Corporation Limited for the year
1959-60.

REFERENCE TO NOTICES OF
MOTIONS FOR PAPERS

Susi MULKA  GOVINDA REDDY
(Mysore): Sir, I have sent notice of a Motion
for Papers regarding the aggression in Cuba
committed by the U.S.A. and another one
regarding the situation in the Congo, the
treatment meted out to our Indian troops.

Ms. CHAIRMAN: We have sent them to
the Prime Minister. We are awajt'ng his reply.

THE FOREIGN AWARDS (RECOG-
NITION AND ENFORCEMENT) BILL,

1961
TH* MINISTER ofF STATE IN THE
MINISTRY OF TRANSPORT AND
COMMUNICATIONS (SHRI RAJ

BAHADUR) : Sir, on behalf of Shri Satish
Chandra, I move for leave to introduce a Bill
to enable effect to be given to the Convention
on the Recognition and Enforcement of
Foreign Arbitral Awards, done at New York,
on the tenth day of June, 1958, to
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which India is a party and for
connected therewith.
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purposes

The question was put and the motion was
adopted.

SHRI RAJ BAHADUR: Sir, I introduce the
Bill.

TENTH ANNUAL REPORT OF THE
UNION PUBLIC SERVICE COM-
MISSION

THE MINISTER oOF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRIB. N.
DATAR) : Sir, I beg to move—

"That the Tenth Annual Report of the
Union Public Service Commission for the
period 1st April, 1959 to 31st March, 1960,
together with the Government
Memorandum thereon, laid on the Table of
the Rajya Sabha on the 21st December,
1960, be taken into consideration."

Sir, this is the Tenth Report that has come
before the hon. House for its comments. We
are aware, Sir, that on previous occasions
certain matters were discussed, and 1 am very
happy to find that the U.P.S.C, have ack-
nowledged the full co-operation which the
Ministries and the Departments have given
them in carrying out their duties. So far as the
present report is concerned, it has mentioned
certain circumstances which have to be looked
into very carefully. It has also pointed out
certain difficulties in getting the full strength
from recruitment. It has also pointed out
certain irregularities. Lastly, only in one case
out of 15,000 odd that had been referred to the
U.P.S.C, had there been a difference of
opinion and Government had to depart from
their advice and take action on the lines that
have been pointed out in the memorandum.
Thus you will find, Sir, that there has been the
fullest measure of co-operation from the
Government, as they are anxious that
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the views expressed and the recommendations
made by the U.P.S.C, should receive the
fullest respect and that as far as possible they
should be implemented.

Sir, in the course of the report they have
pointed out that in certain cases they find it
difficult to make recruitment. = They have
mentioned  three cases. One is with regard
to  the Scheduled Castes and Tribes. You
are aware, Sir, that in respect of the Scheduled
Castes and Tribes, = whenever there is to be
direct recruitment, a certain percentage Ms
been fixed. It is different in the case of the
All-India Services. It is still higher in the
case of other services that have to be dealt
with. In all these cases, whenever there has
been such a  reservation, the U.P.S.C, have
been requested to follow  what are known
as relaxed standards provided  they feel that
after taking into account the relaxed standards

the particular candidates come up to the
minimum prescribed qualifications.  As
the House is aware, the U.P.S.C, have

been given this discretion,  ind they have
been using it quite fully, bat all the same they
have to point out, as they have done in this
report, that there ere occasions when the
requirement or the quota that  has to be|
filled, so far as the Scheduled Castes and
Tribes are concerned, does not come up to
the requirement that is given.  Though no
reference has been made here, they have also
12 NOON  pointed out that the complaint, or
rather the deficiency, was very great so far
as the all-India services were concerned. It
was true that in certain cases  they :ame from
families where the envi-wiment was not what

it ought to tave been and, therefore, on
earlier ccasions expression was  given in
his House as in the other that some

rrangement should be made for the urpose of|
giving tuition to some of lose candidates who
were likely to ppear at these all-India
competitive laminations.  This question
was iken up with the various nniversi- |
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ties. It was the Allahabad University that
agreed to have such a course of tuition, and I
am aware that the course of training through
which the Scheduled Caste and the Scheduled
Tribe candidates have gone during the year
has been of immense value in respect of their
general training; they have come up fairly
high and the results are far better even at the
final all-India competitive examinations than
they were formerly. That is a step that the
Government have specially taken for them. In
other 'respects -also, wherever it is possible, it
is the desire of the Government to see that
such special tuition or train -ing is offered to
those classes of people for whom some
reservation has been made. But still
candidates to the extent of a suitable number
are not available in spite of all the attempts
made in that direction.

Then they have pointed out that in certain
cases especially where Government servants
have to be appointed at such distant places as
Manipur or Tripura, the two Union Territories
or at Pondicherry also, candidates are not
forthcoming for serving in those areas. In fact
this is one of the great difficulties so far as
these territories are concerned. As the House is
aware, we are anxious to see that the tone of
administration there is improved to the fullest
measure and that it comes on a par with that of
the other enlightened States of India.
Therefore, special steps are being taken. All
the same, in spite of certain alluring
concessions that are made to them, the number
of candidates that are ready to serve in these
distant areas is not very large. Therefore, the
U.P.S.C, has expressed that in such cases, it
finds it difficult to get the full strength and
submit She figures Similarly also, there are
certain fields in technology and others where it
becomes difficult to get g»>d candidates. So
far as this point is concerned, as you are aware,
eitim"we advertise for such posts in India or in
some cases elsewhere also. Aid
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we have, also recently taken certain steps to
see to it that those Indians who are very welf
qualified but who are residing in other parts of
the world also are entitled to serve the
Government of India, and with a view to
attracting them to the services here, wt have
started the practice of having them
interviewed in certain foreign countries also
because the cost of bringing them down here
is very high. This system also has been
followed. As you are aware, we are
maintaining a register of highly qualified
persons in the field of technology and in other
technical fields. Now that has yielded some
results, but still we are anxious to pursue it. In
these fields there are certain departments for
which it becomes very difficult to get the
required strength. For that purpose the
U.P.S.C, has suggested that some step should
be taken for giving training to graduates in
such subjects. That matter also has been
considered. As the House is aware, we have
got a Directorate of Man-power. The function
of this Directorate is to find out what would
be the normal strength of Government
servants under the various sectors during the
Second Five Year Plan or now under the
Third Five Year Plan. This Directorate is
seized of this problem also and the
Government are considering what action is
necessary for the purpose of giving training to
graduates and others in such technical
subjects in respect of which we are not getting
candidates either by direct recruitment or by
invitation from at>road. For that purpose
certain training has to be gone through and
other steps have to be taken for attracting
good people. As the Report points out, there
are certain posts which could not be filled up
at all. It is a matter of sorrow that in spite of
all the attempts that the Government and the
U.P.S.C, together have made, there are certain
posts which could not be filled up at all
because qualified candidates were not
available. That is a deficiency that has to be
looked after. This is so far as the first point
that has been mentioned by the U.P.S.C, is
concerned.
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Then, on the basis of what I have stated, we
are inducing the various Ministries and
Departments to take recourse to what is known
as forward planning, namely, planning for the
futiirc before actually the work starti. For
example, some months before the Third Five
Year Plan started, this question had been taken
in hand. And as the U.P.S.C, has pointed out,
if the requirements of the various Ministries
and Departments had been communicated to
them well in time, they might have taken
recourse . to ¢ what is known as mass
recruitment for meeting those requirements.
That is also being followed to a very large-
extent and the desire is to avoid all shortages
and to have people who are required
immediately; otherwise, the work is likely to
be handicapped, the work js not likely to be
taken in hand well in time in spite of the pro-
vision made by the Government for. financing
it. This is a matter which has to be duly taken
into account and that is being attended to fully.

Then the U.P.S.C, has pointed out what
they call certain irregularities or defects. Now
at this stage I will mention them only in a
general man-ner and I might reply at great
length if some hon. Members raised those
points specifically. Now the complaint about
irregularities that the U.P.S.C, has recorded in
this Report, might be categorised under the
following heads. One is that sometimes the
recruitment is cancelled. The ordinary system
is that whenever certain posts have to be filled
up, then according to the regulations" made in
that behalf, we have to approach the U.P.S.C.
That is, we requisition the U.P.S.C, to give us
so many candidates after following the usual
procedure by advertisements or interviews or
otherwise as the case might be. In certain
cases, even after such recruitment had been
called for, before the interview had started
certain posts were cancelled. Now their
numbe'r has been given as 13. Thirteen re-
cruitments were cancelled after advertisement
but before interviews. Then, Sir, in some
cases they had' tt*
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interviews. Now it is true that this course
causes some inconvenience, but tKat cannot
be helped Sir. Such instances are not many. A
large recruitment is had, a number of
examinations are held and the candidates have
to be recruited. Under this background you
will find that the number of such cancellations
before and after is very small. It is 13 plus 9
only. Now if the recruitment has to be
cancelled on account of a number of
circumstances that subsequently arise, they
have to be fully taken into account. For
example, you will find that in some cases,
after a review of the whole position by an
Economy Committee of the Government, if
they recommend that certain posts should be
abolished, then even though the matter has
been taken up with the U.P.S.C, still, in the
interests of economy, Sir, recruitment to such
posts has to be cancelled. Then in certain
cases what happens is that a particular work
that is being carried on by one department is
transferred to another, and then in that case it
becomes superfluous to make a new
appointment. Sometimes, in the interests of
economy, or when no full work is available,
then certain posts have to be held in
abeyance.

Now these are some of the matters which
have to be taken into account. In other cases
sometimes what happens is that when a
particular post becomes vacant on account of
the promotion of the incumbent thereof to a
higher one, then we call for recruitment from
the U.P.S.C. A requisition is given to them,
but by the time they would be in a position to
make recommendations the man who was
promoted has reverted to his former position.
In such cases you would agree that it would
not be in public interest to fill in that post
merely because the U.P.S.C, were requested to
do it. Now one more case 1 might point out in
this connection where a particular post had
been advertised for but after some time on
account of the transfer of such work to an
autonomous body, naturally,
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there was no need for the Ministry or the
Department to make such appointments.

I have pointed out in a general way, Sir,
that in certain cases such cancellations have
to be done to a small extent, and as I pointed
out, their number is very small; they have to
be done in the interest of public service.

Then they have also complained of —what
they call—delayed appointments. Now their
complaint is that as soon as their
recommendations ara received

Dr. H. N. KUNZRU (Uttar Pradesh) ; Not
the late appointments but the late references
to the Commission.

SHRI B. N. DATAR: Late offers of
appointment—delayed offers of appointment. I
am dealing with the first point. The hon.
Member is bringing in something to which 1
shall make a reference subsequently. Now
what in this particular case the U.P.S.C, has
stated is that after certain recommendations
have been made the posts are not offered in
time, that there is inordinate delay. That is the
complaint which has been made by the
U.P.S.C. in their report. It is true, Sir, that in
some cases there are delays, but certain
formalities have to be gone through, for
example the medical examination, the
verification of antecedents and character.
These are usual things that have to be done,
and sometimes they take considerable time,
and. therefore, it cannot be taken as a matter of
course that the moment the recommendation is
received, then immediately it is to be
implemented by offering the appointment to
the person concerned, or to the candidates who
have been recommended by the U.P.S.C, and,
therefore, Sir, in such cases there is bound to
be some delay, because the formalities, before
the posts can be offered, before the offers of
appointments can go, have to be gone through.
These are what they have called
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AKBAR ALI KHAN (Andhra
Pradesh): These are necessary, but the
question is whether the time taken is
jeasonable time.

SHRI

SHRI B. N. DATAR: I feel that, as far as
possible, the delay should not be inordinate. I
agree, but some time is bound to go.

Now they have also complained and given
certain instances—to which I need not refer in
detail at this time— where they say that the
references were delayed and that in some
cases the appointments were made in an
irregular manner. So far as this question is
concerned, the general observation that I can
make at this stage would be that in certain
cases it is open, under the rules that have been
made with the approval of the "U.P.S.C, to
make appointments. For example, if a post has
to be created, and ordinarily it is likely to last
for a period below one year, then naturally no
reference to the U.P.S.C, is neeessary at all.
Now in some cases it is found that the work is
lengthened or is protracted. In such cases
something has got to be done, to have the
work go on as it is.

A reference has been made, Sir, to a
committee appointed by the Planning
Commission to go into the question of
prohibition, and there a secretary was
appointed, and the Planning Commission had
believed that the work was likely to be
finished earlier. But it took considerable time
and, therefore, the particular appointment had
to be continued. Otherwise the work was
likely to suffer, and after the report was
received, a number of very valuable
suggestions had been made, and those
suggestions had to be fully scrutinised at
Government level. They had, for example,
suggested that certain steps should be
immediately taken in hand and a phased
programme should be gone through and that a
central prohibition committee should be
appointed for the purpose of coordinating the
work that was being carried on by the various
States and the Centre, together. Now here,
in
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order to carry on, rather in order to follow up
this work naturally the services of a particular
man, who had been formerly the secretary of a
like committee, were necessary. Now that
particular officer about whom some complaint
has been made in this report was a man from
the public—a non-official worker. He was tlie
Parliamentary Secretary to the then Chief
Minister of Madras, Shri Raja-gopalachari. He
had considerable experience and, therefore,
his services were required not only while the
enquiry went on but also after tbe enquiry had
been completed and before certain further
steps recommended by the committee were
taken' in hand. That was the reason why in that
particular case his services had to be
continued. And in that case it might be also
noted," Sir, that the UPS C. subsequently
agreed to a post facto concurrence for that
appointment.

Now they have mentioned two other cases.
I need not go into them at this stage, but I
might point out that in certain cases
Government have to appoint a particular
person but the actual work starts after some
time, or sometimes the work has to be held up.
[THE DEPUTY CHAIRMAN in the Chair] In one
case, Sir, to which a reference has been made,
an appointment had been made but the work
had to be postponed for some time, because
the general reorganisation of the wnole
department had been contemplated and had
to be finished. In that particular case an
officer had to be appointed in connection with
a particular mill to see as to whether the work
therein was going on properly. Now the
whole work had to be stopped for some
time—until that department had been
completely reorganised and only thereafter the
work can be carried on. In certain other cases,
Sir, as a result of such reorganisation or
otherwise sometimes the posts become
unnecessary. In one case there were  three
posts. They were reduced to two. With
regard to one, the U.P.S.C, opinion had
been taken and the man recommended by
them had been
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appointed, but so far as the other vvas
concerned, it was felt that he might be
available from the departmental
candidates, and as the House is aware,
there the D.P.C. or the Departmental .
Promotion Committee comes into
operation. Now it was found that such a
candidate was not available from the
department at all. I am pointing out the
general circumstances. Therefore, in
that particular case Government had to
appoint somebody to carry on the work.

Thus, you will find, Sir, that even
though three or four instances  have been
specifically mentioned by them and certain
others in a general way in one of the
Appendices, still 1 should point out that
there are  occasions where it becomes
extremely difficult to follow a particular
course unless the work were to be held up
or unless the claims of certain others were
not to be immediately attended to. It is on
account of such unavoidable circumstances
that the Government have to carry on the
work in the manner that they have done, but
all along, Sir, at some time afterwards,
though not exactly at that time, references
were made, and in some cases it might be
mv noted, that after such
references— though they were delayed —
had been made, the U.P.S.C, were kind
enough to go through the whole affair and
they came to the conclusion that
though the reference was delayed, they
ultimately gave their post facto concurrence
to the particular matter.

These are naturally the difficulties of the
Government. The Government, as you are
aware, is a very huge organisation. During
the course of their many activities for which
the Government have to establish various
departments, it is quite likely that
oftentimes such things do happen, but still
they cannot be called irregularities in the
sense that they are gross irregularities or
they have been purposely made. The
difficulty is that sometimes Government
have to take immediate action and the
UP.S.C, generally agree that the
Government sometime immediate-
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ly or thereafter would make a reference as
early as possible. In spite of this may I
assure the House thit it is our desire to
avoid such delays, to avoid also such
cancellations at the last moment or to see
to it that such irregularities do not occur as
have been mentioned in the reports of the
U.P.S.C, from time to time. All the same
the House will be happy to find that such
cases have been coming down or
dwindling gradually. Por example, if one
goes through the early reports, there the
number was perhaps larger but gradually
they are coming down, and as the
U.P.S.C, themselves have pointed out,
there is a full sense oil co-operation
between the Government on the one hand
and the U.P.S.C, on the other. The work
that they carry on is of great interest to the
Government and the Government,
therefore, are anxious that their work is
carried oa as efficiently as possible, and
whenever any complaints are made, it is
our duty, it is our obligation, to see to it
that these complaints are remedied to the
extent possible.

Lastly, Sir, before I finish I would make a
reference to one case in which the
Government had to depart from the advice
given by the U.P.S.C. That was in
connection  with  some  disciplinary
proceedings. In all other cases we accepted
them. As I pointed out at [ the outset, there
were fifteen thousand odd cases during
1960. Now out of fifteen thousand odd
cases it was only in one case that the
U.P.S.C.'s advice had to be departed from,
and there also, Sir, the Government felt that
what had been recommended by the
U.P.S.C, was extremely lenient. The
Memorandum makes it clear. I would not go
through the whole ground again. I am
confident, Sir, that hon. Members have read
the Memorandum as a whole. In that case it
will be found that the particular officer's ac-
tion was of such a nature that it could not be
called that the mistake wa3 only bona fide.
The Government were put to an actual loss
of about Rs. 40,000'
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and the indirect loss was almost to the same
extent. Therefore, in that case the manner in
which he acted, the manner in which he
cancelled the earlier things and the manner in
which he gave the tender to others, that per-
haps showed that the action was not so fair,
that the action was not so conscientious as it
should have been. In a particular case he gave
even higher rates. That was entirely wrong.

In this connection one point maybe noted.
That is very important for appreciating what
the Government did. So far as the various
points that were decided against him were
concerned, the U.P.S.C, agreed not only with
the assessment of the evidence but also with
the conclusions to which the Government had
come.

Now, after agreeing with these conclusions,
naturally the next question that arose was as to
the punishment that had to be inflicted against
him. Now, the U.P.S.C, recommended that it
should be a mild punishment. They have used
certain expressions which, with the deference,
may not be fully correct. They say that his
character roll was excellent. May I point out,
Sir, that the word "excellent" errs on the side
of exaggeration? All that had been stated was
that the work on certain occasion was
satisfactory, not "excellent". Afterwards also
there was another case against him where also
some complaints had been made and the man
had to be censured. Now, if all these
circumstances are taken into account, then the
question arises as to whether there were or
there were no bona fides. So far as the actions
of this particular officer were concerned,
Government felt that under the circumstances,
with a view to vindicating justice, what was
essential was, in view of the highly unsatis-
factory conduct of the officer, in view also of
the great losses to which the Government
were subjected on account of the uncalled for
manner in which he acted, the least that could
be done was to remove him from service and
not merely give him minor punishment.
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Now, Sir, a minor punishment can be given
as against minor offences of misconduct and
otherwise, but when the whoie thing was very
clear and when, as the Memorandum points
out, his action was far from satisfactory, then
certain strong action had to be taken, and in
respect of punishment you cannot afford to
take only lenient action. In such cases, may I
point out, after the views of the Government
and the U.P.S.C, were known, there was
further correspondence and the U.P.S.C, were
informed of the tentative conclusions in
respect of the sentence that the Government
had come to and the U.P.S.C, were requested
to reconsider the matter? Now, their reaction
was that they would abide by the advice
formerly given by them. Now, after their
reiteration of the former opinion had been
received, the matter had to be considered very
carefully and anxiously. In such cases
whenever a departure is to be made from the
advice of the U.P.S.C, the matter goes to the
topmost level. Then ultimately the
Government had with great reluctance to
come to the conclusion that in the interest of
the efficiency of administration, in the Interest
of the need for maintaining complete
impartiality so far as tha official work was
concerned, the ends of justice would not be
satisfied if a minor punishment was given, but
the punishment of removal from service was
the least that could be done in that particular
case. That is the reason, Sir, why the
Government had to come to that conclusion,
and I am confident that the House will appre-
ciate that in the particular instance where the
advice of the U.P.S.C, or the sentence that
they had proposed erred on the side of
leniency. Government had to act, strongly and
Government had to remove this officer from
service. That is the only case out of fifteen
thousand odd cases where the Government
had with great reluctance but in the interest of
administration to depart from their advice.
Thus you will find that apart from these small
instances, on the whole, the Government have
been following the policy of accepting the
advice of the U.P.S.C.
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[Shri B. N. Datar.j and trying to remove
whatever defects or irregularities are pointed
out by them because after all, even the object
of the U.P.S.C.'s functioning ia to strengthen
the administration, to have the fullest and the
most efficient administration, especially when
we have now a welfare Government. A
number of welfare activities have to be
undertaken by the Government and therefore,
the class of officers that have to carry on this
work or run the administration have to be as
above all such undesirable qualities as
possible and the advice of the U.P.S.C, is al-
ways accepted except where, as I have pointed
out in this case, the Government had to depart
from their views. On the whole, the year under
report has passed by without very serious'or
grave complaints 'against the Government and
I would again assure the House that whatever
has been pointed out would be duly examined
and whatever is necessary will be done by the
Government.

The question was proposed.

SHrR1 ROHIT M. DAVE (Gujarat): Mr.
Deputy Chairman, some time back we
discussed the Ninth Report of the U.P.S.C, and
now the Government has brought in a motion
to discuss this Tenth Report and that is quite a
welcome thing because here is a statutory
report which comes to Parliament and these
are big problems which are very important
from the point of view of the efficient and
impartial administration of the country and,
therefore, Parliament should take all possible
interest in the working of the U.P.S.C, and
ponder over the points that might be raised in
the report. At the same tame I must bring to
the notice of the House the fact that the
U.P.S.C, inly deals with a part of the personnel
that are being engaged by the Central
Government or by the bodies created with the
help of the money that goes out of the public
exchequer and even in important services like
the Railways and other bodies, autonomous
and otherwise, there are large numbers of
recruitments and other matters of im-
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portance to the staff that are taking place
which do not come to the notice of the
U.P.S.C, and, therefore, these matters are not
incorporated in the report that is presented to
the President and to Parliament. It is necessary
that as many posts as possible that have
something to do with the management and
administration of the firms financed or
assisted with money coming out of the
Consolidated Fund should be included within
the purview of the U.P.S.C, becauce it is only
when w, have a large coverage that it may be
possible for us to know fully how the
administration of the various bodies that are
directly under the control of the Union
Government or have got the assistance of the
Union Government and, therefore, are answer-
able in one form or another to the Ministries,
are managed and how the administration is
carried on in those bodies. In this connection I
would bring to the notice of this House a
provision in the Constitution—Article 321—
where there is a definite mention of the fact
that it may become neeessary to extend the
scope of the U.P.S. C. and it has been stated as
follows:

"An Act made by Parliament or, as the
case may be, the Legislature of a State
may provide for the exercise of
additional functions by the U.P.S.C, or
the State P.S.C. as respects the services
of the Union or the State and also as res-
pects the services of any local authority
or other body corporate .

These words are very important—

"body corporate constituted by law or
of any public institution."

We have, in the last decade, created a large
number of bodies corporate to undertake the
various functions assigned to them and it is
very necessary that the administration of these
also is brought into the jurisdiction of the
U.P.S.C, so that the administration there is
efficient and important. In this connection it is
also worth mentioning that the Government
has taken



73  Tenth Annual Report

care to extend the functions of the i
Comptroller and Auditor-General to !
the accounts that are not directly within
the control of the Central Government
but which are within the control of
public administration or tlie body
corporate or other bodies which have
been created with the help of the
Consolidated Fund and that generally
whenever there is any money involved
from the Consolidated Fund, a provision
is made to see that the Comptroller and
Auditor-General audits the accounts of
these various bodies and makes
recommendations thereon. These reports
come before Parliament and when the
accounts are audited by the Auditor-
General, it becomes possible for
Parliament to take note of that and to
make various recommend- J ations with
reference to the recom- j mendations
made by the Auditor-General.

Now, if you look at the Chapter on
Auditor-General, you will find that
there is no special provision for ex-
tending the functions of the Auditor-
General to the accounts of these bodies
corporate and it is because of the fact
that public money is involved that the
Auditor-General has been given this
power to audit the accounts of these
bodies. When there is no specific men-
tion for extending the authority and
power of the Auditor-General, even
then, the Government has made pro-
vision—very wisely in my opinion—
and given the powers to the Auditor-
General to audit the accounts of these
bodies corporate. So it is all the more
necessary that when the Constitution
has made a specific provision for the
extension of the functions and powers
of the U.P.S.C, and the State P.S.C.,
tihe Government should take advant-
age of the specific provision in the
Constitution and should extend the
functions and powers of the U.P.S.C,
to the personnel of these bodies corpo-
rate also.

Even as regards matters within the
purview of the U.P.S.C, we, on this
side of the House, suffer from certain
disadvantages in view of the fact that
we have to go through only the re-

h
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ports which the U.P.S.C, places before
the President and Parliament. Just now
the hon. Minister discussed an in-
dividual case at great length and gave
us certain information which is not in
this particular report and it becomes
very difficult for Members on this side
to make up their minds in the absence
of this information—these items of
additional information—and judge
whether at particular complaint made
in the report is correct or otherwise.

Sir, 1 was listening very carefully to
the case that was made out by the
hon. Minister in favour of the action
which the Government took  against
the advice of the Union Public Service
Commission in that particular case.
Now, if the various particulars which
the hon. Minister gave us were  also
given to the U.P.S.C, in the form in
which it was possible for th, Com-
mission to appreciate fully the point of
view of the Union Government, I am
quite sure that the Commission also
would have come to a conclusion
different from the one to which it ac-
tually came as a result of the evidence
and material which had been placed
before it. The point that I want to
make out is that so many times the
Government, not only with reference to
its dealings with the U.P.S.C, but also
with its dealings with courts and other
outside agencies, do not  place their
case fully and adequately before the
various authorities, with the result that
so many times the case of the
Government goes by default. It will,
therefore, be interesting to find out
who are responsible for giving inade-
quate data to the Union Public Service
Commission in this case, as a result of
which the Commission came to a
decision which has been incorporated in
this Report. It is, therefore, necessary
that the Commission is taken seriously
and that whenever its advice is sought,
full information is given to the
Commission so that it may come to a
conclusion which may not only be
impartial but may also be

fully informed and enlightened.

Then, Sir, there are certain ques-
1 tions regarding the other points whic
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LShri Rohit M. Dave.] have been
raised in the report of the Union Public
Service Commission. I have no desire to
go into all of them. I would like to draw
the attention of the House to paragraph
14 of the Report in which reference has
been made to the Industrial Management
Pool. Sir, it is a welcome sign that the
Government has ultimately decided to
have this pool and to recruit persons for
this Industrial Management Pool. In this
Report the Commission says:

"The Commission recommended
during 1958-59, 212 candidates for
appointment to the Pool, indicating the
grade and the type of duties for which
each of them was considered suitable.
Up to 31st August, 1960 offers of
appointment had been made to 196
candidates of whom 113 had already
joined and 69 had declined the offers
made to them."

Looking at these various figures, it is
quite clear that this Pool is still a very
small pool, especially in view of the fact
that the requirements of industrial
management under the Union
Government are increasing day by day.
We have launched on the various Five
Year Plans and we have been told that it
is a major policy decision of the
Government that during the Third Plan,
the public sector will be enlarged
considerably and that it will be given
greater importance than had already been
given even during the Second Plan
period. If that is the case, is it not
necessary that this Pool should be
sufficiently enlarged so that we may have
a sufficient number of persons ready to
undertake the responsibility of managing
the various concerns that might be put in
their charge by the Union Government
and that the sorry spectacle of inefficient
management and what is generally known
as the "teething period" of these public
utility bodies as well as of other bodies
corporate, may be brought to the
minimum and these bodies may begin to
function efficiently in as short a time as
possible? T would, therefore, suggest that
the
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Government should actively consider
whether it is not possible to enlarge thia
Pool still further and to recruit an enough
number of persons to this Pool.

Next, there is the question of the non-
availability of the right type of people
required by the Government In this
connection we have been told that among
these the more important cases were in
the fields of science and engineering
where candidates with the necessary
qualifications and experience could not be
found. Sir, it is unfortunate that after ten
years of planning, we are still not able to
plan the requirements of our man-power
adequately and that every time we should
find that the right type of persons, persons
with training, persons with experience,
persons with competence, are not
available to the Government to discharge
the various functions which the
Government has to discharge. In this
connection H has been definitely stated in
the Report that the need for forward
planning in the matter of entrusting
recruitment to them of obtaining the
training Ior the existing personnel is very
urgent. I do not know, why, though this
faet has been mentioned in the Ninth Re-
port and again repeated in the Tenth
Report, the Government should" still find
it difficult to entrust this task to the Union
Public Service Commission in order to
recruit and train persons well in advance
so that whenever the need arises, this sort
of a shortfall in the required personnel
may not take place.

The Union Public Service Commission
has underlined the advisability of
initiating programmes for the organised
training of university graduates in
specialised subjects for which personnel
may be required and I hope the
Government will pay urgent attention to
this recommendation of the Commission
and would do something in the matter as
early as possible.

Lastly, there is another important point
and that relates to the number of posts
that are held today by persons
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who are reaching th, age of superan-
nuation. The Union Public Service
Commission has very rightly drawn the
attention of the Government to the fact
that if suitable people have not been
recruited in time to those branches, then
when the people who are already nearing
the superannuation age ultimately do go
out of offl.ee, there will be a gap and that
gap will create problems which it will be
difficult to solve at the time the gap ac-
tually arises. In this connection this is
what the Commission says:

"The Commission feel that changes
in the incumbency of such posts may
have an unsettling effect on the
continuity of policies and plans of the
departments concerned, unless
selections of successors for such posts
are made well in advance and the
persons selected are associated for a
reasonable period with the policies and
plans of the departments before they
actually assume full charge of such
posts."

This is also, to my mind, a very re-
asonable and farsighted suggestion and
Government should take full notice of it
and do the needful in the matter.

Sir, thank you.

SHRI M. P. BHARGAVA (Uttar
Pradesh): Mr. Deputy Chairman, Sir, I
am grateful to the hon. Minister for
bringing forward this motion and ex-
pediting this discussion. As the House is
aware, we discussed the Ninth Report of
the Commission on the 31st August, 1960
and we are discussing the Tenth Report
today, about five months earlier than the
last Report. I welcome the Report and
congratulate the Commission on their
efficiently handling the workload. When
I first went through the Report, I thought
that the workload had increased during
the last three years but when I saw
Appendix II, T found that it was the other
way round and that the workload had
slightly decreased.

Before I pass on to other points, I want
to congratulate the Government for their
judicious selection of  the

[ 19 APR. 1961 ]

o/the U. P.S. C. 75

personnel which at present consists of
two I.C.S, officers, two ex-Chairmen of
State Service Commissions one ex-
Engineer, an ex-judge of a High Court,
an ex-Vice-Chancellor and an ex-Speaker
of a State Assembly. This is really a very
well-balanced Commission and we
should take it that things would be safe in
their hands.

Now I come to paragraph 4 of the
Report where they have mentioned about
the acute shortage of accommodation.
Nobody can function efficiently unless
you provide them with space to sit and
work. So I would urge upon the
Government to carefully consider the
recommendation made in this paragraph
and see what improvements can be made
regarding their accommodation. They
have also mentioned about a hall. My
esteemed friend, Mr. Sapru, mentioned
about the need for a hall even last year. |
join with him and would urge upon the
Government to find out some way of
providing them with a suitable hall for
conducting the examinations efficiently.

The hon. Minister was pleased to refer
to certain things. I would draw his
attention to paragraph 12 where the
Commission have spoken about the lack
of forward planning. They say here in
this Report:

"The Commission referred, in their
Ninth Report, to the need for forward
planning in the matter of entrusting
recruitment to them and of training the
existing personnel. The Commission
are not aware of the precise steps taken
by Government in that direction. They
feel, however, that the matter deserves
urgent consideration. In order to meet
the further requirements of the next
Plan, it may be necessary to consider
the advisability of initiating
programmes for organised training of
University graduates in specialised
subjects for which such personnel may
be required, as also to enlarge the
existing research facilities in various
branches ol engineering in our technical
institutions. Any improvement in
these
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[Shri M. P. Bhargava.] directions would help
considerably in reducing the shortage of
technical personnel in these fields."

This is a very very important recommendation
and I hope that the Government will take it
seriously. What to talk of future planning, I
was amazed to find that even the present plan-
ning was not being properly done. The other
day I found they issued a supplementary list
of .A.S, candidates. It is something amazing
tbat the Government does not know its
present needs. A competitive examination was
held; a list was published and after some time
we find a supplementary list of 15 candidates
being issued. Now, this, i, my opinion, is not
a very happy state of affairs. We should be
able to assess how many candidates we would
select as the result of an examination and
there should be no subsequent or supple-
mentary list. I have never heard of a
supplementary  list of a  competitive
examination coming out. This is the first time
that such a supplementary list has come out in
respect of a competitive examination.

I wanted to mention something about the
next paragraph but my hon. friend, Mr. Rohit
Dave, has touched upon it and so I will pass
over.

Paragraph 13 is about candidates being
interviewed abroad. I have no grouse if any
purpose is being served by these interviews
abroad; I would welcome the Chairman going
abroad every year for this purpose but I find
that the purpose is not being served as would
be clear from the replies given by the hon.
Minister to some questions in this House. I
had tabled a question on the 9th March, and 1
shall read it out:

"Will the Minister of Home Affairs be
pleased to state:

(a) the number of foreign qualified Indian
technical personnel interviewed by th,
Chairman, Union Public Service Commission
dur'ng j
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his foreign visits in the years 1958, 1959
and 1960;

(b) the number of such persons
who were offered jobs in India: and

(c) the number of such persons
who hav, actually joined duty?"

The reply was:

"(a) The number of candidates in-
terviewed in the years 1958, 1959 and 1960
was 104, 94 and 105 respectively.

(b) and (c). The information will be
collected and laid on the Table of the House
as early as possible."

Now, coming to the supplementaries, you will
find that they form interesting reading:

"May I know, Sir, whether there were
any cases where offers were sent by the
U.P.S.C, to the foreign trained technical
staff but they declined to come to India?

Shri B. N. Datar: There are likely to be
some, but I cannot say off-hand just now."

Then my friend, Mr. Avinashilingam Chettiar,
asked:

"May I know, Sir, the answer to part (b)
of the question because, when they
interview, they offer jobs and this
information must be available? 1 can
understand that the hon. Minister wants
time to collect information about the num-
ber of persons who have actually joined,
but with regard to part (b) of the question,
they must offer jobs when they interview.

Shri B. N. Datar: No, Sir. After the
interview takes place, it is the Chairman of
th, U.P.S.C, who considers whether a
candidate is suitable for a particular job.
Thereafter they make irecommendations to
the various Ministries concerned, and then
they offer appointments.
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Either they ai*e accepted or not  we do not know exactly what we are doing,
accepted.” what is the purpose of going year after year to
foreign countries and wasting the foreign
The next question was by my friend, Mr. B.  exchange of the country without getting any
K. P. Sinha: results? I would urge upon the Government to
o ) look into this question a little more carefully
"May I know, Sir, il the Chairman of the  and find out whether it is necessary for the
U.P.S.C, is a technical man; if not, was any Chairman of the U.P.S.C, or for that reason
technical expert associated with him in the for any Member of the Commission, to visit
job? foreign countries every year. I feel that the
same purpose could be served if the Chairman
or any Member went once in three years or
once in five years. So much about the
Then Mr. Bhupesh Gupta asks: candidates abroad.

Shri B. N. Datar: In all such cases
technical personnel is associated"

"We understand that the Chairman or The hon. Minister took pains to explain the
som, other Member of the U.P.S.C, visited  delay in appointments and about the delayed
European countries to interview such  references. One can understand if there is any
people. May I know, Sir, whether on the  reasonable delay. I will give you some figures
basis of their experience in the interviews  from the Report itself which will show that in
they have submitted any report to the  some cases the delay is inexcusable. T will
Government as to whether a large number  refer to Appendix VI where a list is given of
of Indians trained abroad in technology and  cases where the offer of appointment was de-
so on do not like to come to India to take up  layed by the Government. One can understand
jobs, and whether the matter has been  if the delay is short, say, one month, two
studied fully? months, three months, four months; even a

delay of six months is pardonable but what do

Shri B. N. Datar: That is a very large we see here? In the first case mentioned here
question. the delay was 2 years and 8 months; in the

second case it was one year; in the third case it

Shri Bhupesh Gupta: May I make it a ~ Was one year and ten months; almost in every
little small then? May I know, Sir, whether ~ case the delay has been for more than six
the Government have any list provided by months. This is as far as ofter of appointment
the U.P.S.C, or otherwise of the number of s concerned.

le, qualified technicians, wh
By naitiied fechnicans,  Who  are MR. DEPUTY CHATRMAN: YoU can

continue after lunch.
Shri B. N. Datar: I have already

informed this Hous, a number of times that The House stands adjourned till 2.30"
a register is maintained by the Council of  P.M.
Scientific and Industrial Research of all the

highly qualified Indians who are now in

foreign countries. Accordingly, as posts ar,
available, they are offered to them."

The House then adjourned for
lunch at one of the clock.

Sir, T will not read out the whole thing

because it will take the time of the House. In

short, the gist of the replies was that no The House reassembled after lunch at half-
information was available as to what past two of the clock, MR, DEPUTY CHAIRMAN
happened after the interviews abroad during in the Chair.

the years 1958. 1959 and 1960. Now, when
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SHRI M. P. BHARGAVA: Sir, when
we adjourned for lunch I was speak
ing about the delayed references. I
would invite the attention of the House
to Appendix XIV, where some case3
have been mentioned. In this case,
eay, a period of one year or at the
most two years is all right. They can
take that much of time. But what do
we find? In the case of a Junior Field
Officer, he was appointed in 1949 and
th, reference was made in 1959. That
means ten years after. The man con
tinued for ten years without the con
currence of the U.P.S.C. In another
case, a Research Investigator continu
ed for three years without the con
currence of the U.P.S.C. In another
case, that of an Assistant Director,
Monitoring Service and Asstt. News
Editor, A.LLR., Simla, the delay was
for six years. In the case of the
Keeper, National Museum, it 'as
delayed for five years. In the case of the
Executive Engineer (P.W.D.), Himachal
Pradesh, it was delayed for three years.
These are some of the cases which either
the U.P.S.C, should take up or the Home
Ministry should take up with the various
Ministries and see that such inordinate
delays do not take place in future.

Now, about the one case where the
Government differed from the re-
commendation of the Union Public
Service Commission, I have only one OT
two remarks to make, and that is in para
33 of the Commission's Report it is
stated:—

"Since, however, there was no
suggestion anywhere in the records that
the officer's actions were attributable to
any dishonest motives and his record
of service but for this incident was
excellent, the Commission advised that
the ends of justice would be met if the
officer were reduced to the next lower
grade for a period of one year and, on
re-promotion, the period of reduction
was to operate to postpone his future
increments."

I have gone through the Government
Memorandum and nowhere |
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find any mention about refuting thi*
remark of the Union Public Service
Commission. They have brought in
extraneous things such as this. In a case
relating to the award of a cycle stand
contract in a certain Railway premises, in
which, after a contract had been awarded
to a tenderer, the officer had cancelled
the arrangement and brought back a
former contractor. Now, this was not a
subject matter of the enquiry. They
cannot bring in extraneous  thing to
punish an officer.

The last remark in the Government
Memorandum reads:

"Government expect very high
standard of conduct on the part of
their senior officials......... "

I do not understand why the word 'senior’
has been used. What is the intention of
using the words 'senior officials' here
only? Itl further says:—
M and they consider that on

the established facts of this case a
punishment short of removal from
service would be definitely inade-
quate."

From the Government's remarks that
have been offered in this Memorandum, I
fail to see why they should have differed
from the recommendations of the Union
Public Service Commission.

Now, last year when I was speaking, |
had occasion to refer to the appointment
of a Senior Counsel for the Delhi
Municipal Corporation and I predicted
that the appointment would never be
agreed to by the Corporation. It has
happened exactly that way. The Delhi
Municipal Corporation have turned down
the recommendation of the U.P.S.C. I fail
to understand why the recommendation
of the U.P.S.C should be taken so lightly.
They have referred back the case to the
Commission and I hope that the Commis-
sion will be firm enough to re-advise the
Corporation that they stand by their
previous decision.
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1 had also referred to the case of
Assistant Superintendents about which a
lot has happened since. Ther© was a
debate here on the 31st August Then, i,
the Lok Sabha there was a debate on the
Oth September and there Was a further
question by Mr. P. K. Deo. There was a
Half-an-Hour Discussion on the 19th
December on the same subject. And
finally we had a question here which I
will now refer to. In this Mr. Datar made
a long statement and then there were sup-
plementaries. From all these I was not at
all convinced as to why some people who
had duly qualified were not being given
their due share in the promotion. I still
fail to see why a departure has been made
from the practice which was followed in
the case of examinations held in 1955,
1957 and 1958. Now, if we look at the
appendix, we will find an interesting
thing. As regards the Assistant
Superintendents' Examination, they say
there were fifty vacancies and 2107
candidates had appeared, and all that. The
remark is: "Result not yet declared". This
wag as on 24th September, 1960, when
the Report was signed. Now, all the
debates in this House and that House
were before this date and we were given
to understand that all the candidates
recommended by the Union Public
Service Commission were absorbed. On
what basis the list of 78, as referred to in
the statement, was made by the Union
Public Service Commission is not clear.
They have said that this number 78 is in
the order of merit. It is not an exhaustive
list and if the Home Ministry makes
further reference to them, they will be
prepared to give a further list of
candidates who have qualified. Now, in
previous years all the qualified candidates
were absorbed. This year all those
candidates who have got up to 57' 8 per
cent, are being denied their right and they
are being asked to appear again in the
examination. It was not a competitive
examination. It wag a qualifying
examination and I do not know why
persons should be asked to appear in the
same examination again and again when
they have duly qualified. Another
interesting
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thing has happened. An examination was
held in 1960 and there are no vacancies.
If there are no vacancies, why was the
examination held at all? This is giving
frustration to our people who are serving
in these departments.

Now, before I sit down, I would like to
bring another matter to the notice of the
Minister and that is about one of the
officers working in th« U.P.S.C. T will
quote from the Blitz, dated 25th March,
1961. It reads:—

"His 'business deals' are not confined
to stocks only. Grave allegations have
been heard in regard to his misuse of
his post. As section officer ot the
Confidential Section (1) of the
U.P.S.C, he deals directly with the
appointment of examiners and printing
of question papers for the different
competitive examinations from LA.S,
to junior subordinate posts.

'Obliging' friends are given pre-
ference by him. He even goes to the
extent of appointing...."

SHRI B. N. DATAR: What is the hon.
Member reading?

SHBI M. P. BHARGAVA: I am read-
ing from the Blitz, dated 25th March,
1961.

SHRI B. N. DATAR: Blitz?

SHRTR M. P. BHARGAVA: Yes. The
heading is "Confidential Stock Exchange
in GOI's Confidential Section." 1 was
reading:—

" 'Obliging* friends are given pre-
ference by him. He even goes to the
extent of appointing the same man as
an  examiner, paper-setter  and
supervisor by clever permutation and
combination of the name.

All these are open secrets in the
U.P.S.C, but none dare open his mouth
for fear of retribution.

It is indeed shocking that such a state
of affairs has been allowed to
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continue. Is Authority oblivious to

the dealings of this man or has he found out

a way of 'fixing' it too?"
Now, by reading this I only want to draw the
attention of the Chairman of the U.P.S.C, to
find out if there is any truth in this allegation.
What I want is that the U.P.S.C, or any of its
Members or even any of its officers do not
become  Grand Moguls

Dr. H. N. KUNZRU: Mr. Deputy
Chairman, so many points arising cut of the
Report of th, Union Public Service
Commission have been dealt with that my
remarks will necessarily be brief. I do not
want to go over the ground covered by the
previous speakers, but I have to say that it
appears to me that while differences of
opinion between the Government and the
U.P.S.C, have become much less than they
were before, Government still does not
recognise the importance of the U.P.S.C.'s
work. It does not appreciate th, fact that the
work that the Union Public Service
Commission is doing is neeessary for the
efficiency of administration. Perhaps I had
better explain my meaning by saying that
although there is the Five Year Plan, there is
no planning in regard to the work'to be done
by the U.P.S.C. Perhaps there is little planning
in the administrative sphere as a whole.

Generally the Commission used to tell us
what it thought of the quality of the
candidates who took part in an examination or
appeared for an interview. Its remarks both in
regard to the candidates for the superior civil
posts an<j for admission to the Academy at
Khadakvasla were very informative, but this
time I find no reference to the quality of the
candidates in the Report. All that has been
said relates to an analysis of the qualifications
of those already employed in the various
Ministries. The people who have been
actually selected may be up to the mark, but
one should like to know the opinion of the
U.P.S.C, with regard generally to the quality
of the educated young men who appeared
before it. Again, one should like to know its
opinion with
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regard to the quality of the material from
which it has to select cadets for admission to
the Academy at Khadakvasla, Poona. I am
sorry that there is nothing said on these points
in the Report. Although it has been referred to
already, I think, by Shri Dave, I should like, in
view of the importance of the point, to refer to
it also.

In their Ninth Report the Commission refer
to the need for forward planning in the matter
of entrusting recruitment to them and of
training the existing personnel. Obviously this
is a matter of great importance, because if we
want properly qualified men particularly in the
economic field, it is necessary that there
should be some forward planning. But the
Commission say that they are not. aware of the
steps taken by Government in regard to this
matter, should like to know whether Govern-
ment have done anything in this mat-" ter and,
if so, whether they hs simply failed to let the
Commis;; know what they have done, or
whether it is one of those matters which is
likely to remain under consideration for years
and years.

I should like to say a word about the visits
of the Chairman of the U.P.S.C, to those
countries where our young men have gone for
technical or scientific training. I personally do
not object to this at all. I think on the other
hand that if qualified Indian candidates from
these countries are available, the visit of the
Chairman to these countries should be
welcomed. But I have had frequent complaints
that when men with high qualifications come
back to India from foreign countries, they find
that their prospects are much less bright than
they would have been had they remained in
the country where they received their
technical education. I know that our country is
poor and that having lowered the salaries of
administrative officers and perhaps of officers
of aome other classes, we cannot afford to pay
our technical officers at the rate at which, say,
America or England would be prepared to
employ them. Nevertheless we ought to see
whether there
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is any relation between the salaries offered by
us and the salaries offered to them by business
organisations. To criticise business
organisations as being guilty of a conduct
which is not in the interests of the country, I
think, shows a complete failure to recognise
the importance of the problem. The number of
highly qualified people being small, it is
obvious that they will have to be offered high
salaries if they are wanted by a large number
of companies and a large number of
Government departments. This fact has to be
taken into account, but I am afraid it has not
been done. I have also known of qualified
young men who after returning to India And
that ther, is no vacancy for them. If they are
offered any post, it is of a totally different kind
from the occupation for which they have been
trained. Surely these are matters that the
Government ought to look into. They have
been looked into in a certain measure, but I do
not think that the difficulties that I have
referred to have been completely removed.

In the matter of salaries 1 think that
Government will have to revise its policy to a
certain extent. Again, I have known of
scientific officers— 1 mean scientific men,
men with high scientific qualifications, say, in
mathematics or in physics—hesitating to
return to India partly because of the
comfortable position in which they are in other
countries and partly because they fear that if
they take up employment under any university,
they will not get those opportunities for
research that they have, say, in America or in
England. This again' is a matter which the
Government ought to look into though it may
not strictly be connected with the work of the
U.P.S.C.

Now I come to the question of the late
references to the Commission to which brief
reference was made by Shri Datar also. Shri
Datar could not, because of the position that
he occupies, admit frankly that the criti-
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cism of the U.P.S.C, was fully justified but the
examples given by the Commission in its
Report show beyond all doubt that there is
unnecessary delay in making references to the
Commission and that in some cases
appointments, which according io the
Commission were irregular, have been made.
As this is a matter of great importance and as
Shri Datar tried to make it appear that it was a
small matter and that the complaints of the
Commission related only to a few posts, |
consider myself bound to draw the attention of
the House to the examples given by the
Commission. The first example relates to the
Ministry of Commerce and Industry. An officer
was appointed as Deputy Director (Costing) in
the office of the Textile Commissioner,
Bombay, with effect from the 13th March,
1958, without consultation with the Com-
mission of course. This appointment was
reported to the Commission in April, 1958, that
is, about a month later. In May, 1958, the
Ministry was requested to forward a requisition
for the post to the Commission to enable them
to proceed with the recruitment. But what did
the Ministry do? Did they promptly send a
requisition to the Commission? No. The
Ministry took more than fifteen months to
forward its requisition. Now what is the excuse
that Shri Datar has to offer for this delay on the
part of the Commerce and Industries Ministry?
I suppose the person whom the Ministry had
appointed continued in office for about fifteen
months. Possibly, he ceased to be in office then
and the Ministry of Commerce and Industry
then forwarded the required requisition to the
Union Public Service Commission. Take
another case which relates to the Railway
Ministry. I could mention other cases, cases
relating to the Planning Commission, but I
have no time to refer to all the cases. I shall,
therefore, refer only to those cases which refer
to the Ministry of Railways (Railway Board).
The Railway Board appointed a Class II officer
of the Civil Engineering Department to
officiate as District Engineer, a Class |
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[Dr. H. N. Kunzru.] post, on the
South Eastern Railway. There is a
Departmental Promotion Committee on
that line and this Committee which met
in April, 1957— that is, about five
months after the appointment had been
made—did not consider this officer as
suitable for promotion to Class I. The
recommendation of the Departmental
Promotion Committee was approved
by the Commission. In spite of
this, the officer was allowed to
continue  to officiate in a Class I post.
Again, Sir, there was another Class II
officer of the Civil Engineering
Department who also was not considered
suitable  for  promotion by the
Departmental Promotion Committee.
But he was promoted to officiate in
the post of District Engineer which is
a Class I post. And these two
happened on the South  Eastern
Railway. This appointment was made
with effect from the 17th July, 1957
and the Departmental = Promotion
Committee had met three months earlier.
The appointment was, therefore, made
in complete disregard of the opinion of
the Departmental Promotion Com-
mittee. Now the Ministry, according to
the Union Public Service Commission,
instead of convening a meeting of the
Departmental Promotion Committee for
preparing a fresh panel when  the
previous panel was exhausted,
allowed these two officers to continue in
Class I (senior scale), and after having
retained these officers in the higher
posts for about two years, approached
the Commission in October, 1959,
seeking their approval to the officiating
appointments of these officers.
Could Dboldness  go further? Could
any Ministry be guilty of more improper
action? The Commission naturally
took objection to these appointments
and said that it could not agree to
its regularising these appointments.

I shall refer to only one more matter
before I sit down. This relates to the
non-acceptance of the Commission's
advice. Now, Sir, I have read both the
Commission's  opinion and  the
Government's statement with
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regard to its inability to accept its
recommendation. There may be

room for differences of opinion bet"
ween the Government of India and the
Commission in regard to this matter.
But the case itself is nine or ten years
old. Perhapp the conduct of the
officiating Chief Commercial
Superintendent ~ of  the Railway
concerned relates to the year 1947
or 1948. Now the irregularity of
which the officer was guilty might have
come to the notice of the Government of
India a year or two later. But why was this
matter allowed to hang fire for ten years?
I appreciate the desire of the Government
of India to get rid of officers of whose
efficiency or honesty they are not sure.
But how do they allow such officers to re-
main in service for ten years? What is
their procedure for the examination of
such cases? If you want really the
Union Public Service Commission to help
you in  obtaining  qualified men, you
ought also to set: that your administrative
procedure is such as to weed out speedily
those people who are found to be unfit to
be retained, in service. I hope this toois a
mattei which my hon. friend, Shri
Datar, would be able to deal with.

SHRI SATYACHARAN (Uttar Pradesh):
Mr. Deputy Chairman, Sir» with the
emergence of India as the greatest
democratic republic and tha inauguration
of the various development schemes, the
question of the recruitment of suitable
personnel has assumed a serious
dimension indeed. Viewed in that context,
the position of the Union Public Service
Commission can be easily appreciated
when it has to hunt for suitable talents to
push up these schemes. My 3 P.M.
observation is that the Union Public
Service Commission has done creditably
with the increasing demands made on it
and the responsibilities that devolved on
its shoulders. After going through the
Tenth Report of the Commission we find
that there had been a steady increase in the
number of candidates over what we had
last year, that is, in the year 1958-59;
the increase
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registered is about 13,000 candidates I over the
figure for the previous year, j The total number
of candidates who appeared in the year to
which the Report under reference relates were
75,726. Now, Sir, there is one important thing
which redounds to the' credit of the
Commission. It is the percentage of the
candidates who have been found efficient and
have discharged their duties to the satisfaction
of the various departments of the Government.
The figures show that in the calendar year
1958 the performance of about 94.5 per cent,
of the candidates selected was reported to be
thoroughly satisfactory and only that of 1.1 per
cent, was unsatisfactory. This itself indicates
the efficiency with which the task of selection
was undertaken. Again in the year 1959-60
92.9 per cent, were found to be satisfactory by
the various departments, 2.5 per cent, of
course unsatisfactory, and about 46 per cent,
the reports were rather mixed ones. This is a
figure which so obviously lends support to the
view that the Commission has been
functioning efficiently because all those
candidates who were selected by the U.P.S.C,
were found quite suitable for the tasks
entrusted to them. Sir, there is another point
which goes in favour of the Commission. It is
that about 15,000 cases were examined; they
were reported for the opinion of the Union
Public Service Commission and the Union
Public Service Commission gave its opinion.
Only one out of the 15,000 was found
unsuitable, where the Government differed
from the opinion of the Commission. It was
regarding that Chief Commercial
Superintendent about whom we have heard a
lot on the floor of this House. Now 15,000
cases is a stupendous number and out of them
there was only one case about which the
difference of opinion occurred. This is a very
high figure and it goes a long way in paying a
tribute to the ability and efficiency of the
Commission, of which we are fully conscious.

Now, Sir, I come to the procedure of
selection and the material for selec-
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tion. As I said, India has assumed serious
responsibilities as an independent  country.
With the emergence of new things and new
responsibilities the persons have to rise to the
exigencies of the new situation. But
unfortunately, we find that for tha welfare
State that we envisage the services have not
risen to our expectation. It is not my opinion.
I would be just quoting the opinions of some of
the veteran administrators of our country
who held the office of the Home
Ministership, and also of the present Home
Minister, but before I do so, T ask: "After
all, what isexactly the position of the
officers? What are they"? I believe and so
did Henry Clay, a great American sates-man
that: "Government is a trust and the officers of
the Government are trustees and both the
trust and the trustees are created for the
benefit of the people". And what he said
is perfectly in consonance with the great
aphorism which has been so often quoted,
that is, Government of the people, by the
people, for the people. And if the officers do
not come up to that expectation, namely those
whom the Union Public Service Commission
or other selection bodies select, of
course, they would be falling short in their
duties. Here, Sir, I put before you the
opinions of the Home Ministers about them.
It is relevant in the sense that about these
officials the Union Public Service
Commission ha9 to give opinion, or select
them. That is why it is quite consistent to deal
with them in this connection. The late
lamented Pandit Govind Ballabh Pant, who
was our Union Home Minister and who
was with us till the other day, while
addressing the 1.A.S, probationers in Delhi,
observed: "No administration could
succeed which  did not enjoy  the
hearty co-operation of the people.  That the
emotional integration between the public
servants and the public has not been achieved
in twelve years of independence is a highly
unpalatable fact". Then again he observed:
"There are among our public servants per-
sons who have a negative mind and they
work in the routine-bound
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[Shri Satyacharan.] fashion of the old
bureaucratic days forgetting the fact that the
positive state of today demands a positive
approach". Sir, the days of old are gone when
the Government of India had 1.C.S, officials
who were neither Indian nor civil, and the
then Government drew sanction from the
British Parliament, an alien institution. Then
they had a different objective before them.
Now, with the change in the situation, if the
same wooden machinery works, it is high time
for the Government and all those agencies
which choose them to pause for a minute and
ponder over the consequences of such a
machinery. Whether so far their actions have

been quite compatible with our own
expectations is a matter for serious
consideration.

Again, our present Home Minister, Shri Lal
Bahadur Shastri, the other day—it was on
March 28—said that "administrative reforms
to reorient the outlook of our officials and the
procedure of Government offices in the light
of the needs of a welfare State are essential".
He further said that he would not remain
content with only ability on the part of
Government officials. He acknowledged their
high ability but added that they must enjoy the
confidence of the people. His own experience
had convinced him that the officials generally
were not sympathetic towards political
workers of any affiliation. This, according to
him, was perhaps due to the officials' old
tradition of having to deal with men of the
upper rung.

Sir, as I said earlier, these are not merely
my observations; the observations are of those
who are sitting at the helm of the
administration and who have first-hand
knowledge of the working of the
administrative officials. My plea is that as far
as those officials who are selected by the
U.P.S.C, are concerned, they must come up to
the mark. It is for the Government to evolve
the best procedure whereby we can find the
necessary talent suited to the occasion. This is
a matter over which we need a separate dis-
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cussion. Here I can only give an indication of
our mind that the moment we talk about a
welfare State, we talk about our laudable
objectives, we should also see that the
machinery which has been entrusted with the
task of implementing all these objectives
should also rise up to our expectation.

Then, Sir, there is another point which the
Union Public Service Commission's Report
reveals. It is the dearth of necessary talent, i.e.
people for top level posts requiring technical
experience. It is quite true that for new
schemes and new projects that we have under
our Planning scheme we need experts, we
need experienced people. We have to deal
with things of quite a different nature like
nuclear energy. Now we have nuclear energy
stations. We have also certain other projects
like steel projects. It is quite true that in past
years we had not people of the requisite
training and that is why we feel now
embarrassed with the new situation that is
confronting us. Now, Sir, I am one who is
neither pessimistic in his outlook nor unduly
optimistic. I follow a middle course. Rather a
balanced sort of opinion I try to hold. It is in
that context, Sir, I may suggest that if the
Government of India for the last eleven or
twelve years have been feeling this
embarrassment, was it also not incumbent on
the Government, was it not its duty, to evolve
a measure, that is, to give the necessary
training to the students? I may suggest very
humbly certain measures to meet the situation.

While I was in British Guiana in South
America, the Government officials there told
me that in spite of the repeated efforts of the
British engineers they could not succeed in
constructing a dam for safeguarding the coast
of British Guiana near Georgetown from the
surging waves of the sea. Then, what
happened? They had to requisition the
services of the Dutch engineers. My point is
that there are certain technical departments for
which there are soma countries which are so
well fitted. As
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tor as the engineers to construct dams i and
meet flood problems are concern- I ed, our own
candidates could be sent to Holland for
necessary training. | Xiikewise, wherever there
are steel projects just as in West German, rtbey
could be sent to Messrs. Krupps, etc. or they
could be sent to Czechoslovakia, Moscow or to
the United States of America for technical train-
ing, but there must be a proper pool. I do not say
that so far they have not been sent. They have
been sent and they should be sent with a proper
object in view in a large number. Tbat is the
demand of the time.

Tenth Annual Report

Sir, as far as the interview of candidates
abroad is concerned, my opinion is that as far
as the Chairman's itinerary to the countries
abroad is concerned, it entails a wasteful
expenditure. To the hon. Minister I ewould
like to point out that about a lakh of rupees
have been spent on it. This new measure is a
sort of innovation. Only for the last two years
this scheme has been in vogue. "Before that
probably there was nothing like that. So this
point also -merits serious consideration. If you
scould leave the selection of candidates abroad
to the officials of the “Ministry of External
Affairs, it would mean a great saving. You
could easily "have confidence in our Embassy
staff <or a pool of that staff. Suppose you have
to select certain candidates in mEurope. You
could requisition the services of our
Ambassadors in  Czechoslovakia, Italy,
Switzerland, France and Germany. Likewise
you can form a pool of high officials there and
save the money.

Sir, lastly about the recruitment j business |
would suggest something very seriously. It is the
creation of some sort of central agency to sift
requirements of various Ministries and furnish
the Union Public Service Commission with a
consolidated report of the requirements of the
various Ministries well in advance. What we
find today is that whenever any post falls vacant
or a Ministry is in need of having some post
filled it 94 R.S.—5.
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refers at once to the Union Publio Service
Commission. The Union Public Service
Commission is already too busy with so many
affairs. The result is that it becomes very
difficult to select the candidate in time. But if
you take a far-sighted view, if you could
furnish your demand of the necessary
personnel well in advance, the thing would be
much better.

With these observations, as far as the work
of the Union Public Service Commission is
concerned I would like to register my
appreciation with the reservations that I have
already mentioned.

Suri BHUPESH GUPTA (West Bengal):
Mr. Deputy Chairman, Sir, on the last
occasion when we debated a similar Report
certain points were highlighted. One of the
points was the personality test. Now, we
should have thought that the discussion in the
House would be taken into account by the
Union Public Service Commission and they
would tell us exactly how they viewed the
criticisms that were made of the personality
test in- this House. Now, of course, except for
a brief reference, and that too in passing, we
do not get any indication as to whether in the
opinion of the Union Public Service
Commission the criticisms that we made had
some grain of justification. I do not like that
suggestions which the Members of Parliament
make on such questions which are not political
and partisan questions should be so brushed
aside by people in high authority Even if it be
the Union Public Service Commission, I say
this thing because we know for a fact that the
personality test has come in the way of proper
selection of the administrative personnel. I am
not suggesting that this particular test should
be altogether given up, but what we feel is that
it is being given somewhat undue and
exaggerated importance in the scheme of the
examinations also by the Union Public Service
Commission. Many people doing very well in
the written examinations go down lower in
the list on account of the
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[Shri Bhupesh Gupta.] fact that they do
riot corae up to certain alleged standards
when they go in for personality test. I am
inclined to think that there must be something
wrong with the test itself. I do not know what
kind of questions are asked, how they look at
the people subjected to strenuous test and
what kind of personality is judged in a matter
of few minutes by those very high officials or
high functionaries who sit on the board. We
would like to know a little more about it.

The other day I received a letter from one—I
do not know him personally—who sat for the
I.A.S, examination, I think. He did very well in
the written examination but he had to curse his
lot as far as the personality test was concerned.
Maybe, this gentleman is somewhat frustrated
but we receive similar letters and suggestions
from various other quarters also interested in th
public service, in the better administration of th
country. I would, therefore, demand that w
would like to have a clearer picture of th
personality test in this House. That is to say, w
should like to have a special report made for u:
about the manner in which the test is held, it:
relative position in the whole scheme o
examination, the questions that are aske
generally and the answers that are given. A kin
of resume should be given of all this so that w
know how the administrative personnel i
selected on the basis, or at least largely on th
basis, of this particular kind of test. We woul
like to know such things. I do not see wh
Parliament should not be 1 taken int
confidence. I am not ' saying that they ar
opposed to giving these things to us as such bu
the fact remains that year after year we discus:
this subject but we never get a clearer view o
the matter. Therefore, I would ask the U.P.S.C
to inform us more on this particular subject s
that we can make up our minds whether they ar
right or we are right in this matter.

Coming to the creation of the
administrative personnel, I think the
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hon. speaker who preceded me di« justice to
the subject by bringing in the question of the
creation of such; an administrative
personnel  that would be close to the people.
That. is the main factor. It is not how you,

wear your tie or what kind of protocol you
observe  or how fine you. speak or  how
sweetly  you smile. These are not important
matters. It depends  on how you  are

educated and trained in coming closer to the
people, how you are trained to respond to the
wishes of the people and above all,  respect
the people. No amount of sermonising or
sentimental expressions would take us
anywhere unless we make drastic changes by
bringing our administration in liner with the
requirements of democracy. Divorcement
between the people on the one hand and the
administrative officials on the other is an
outstanding factor of life which nothing can
hide. Not only the late Home Minister, Shri
G. B. Pant, buteven the living one, Shri Lal
Bahadur, had to admit that such a thing
remains in our country to be dealt with. We do
not get any indication as to the manner in which
the U.P.S.C, is tackling this aspect of the
problem or what kind of people they are
choosing or what kind of initial  training
they would like to give to the administrative
personnel, the [LA.S, or other Police officials
that go, if you like, to foreign countries. This is
very important, especially for those who
work in the country. One of my last cor-
respondence with  the late  Shri G. B.
Pant was precisely on this subject. I sent
him the photo  that appeared in a
Calcutta  local  daily paper, of a District
Magistrate, a very young man, probably about
25 or less than 30 years of age—sitting in
a lordly way and distributing clothing to the
people, and the picture revealed how he was
distributing—sitting in a h'gh and mighty
manner—some clothes to a lady aged about 85
years or so. It was a pathetic sight. At once
I got a cutting and wrote a letter to-him,
together with that cutting, and I also sent
similar letter—he belongs to the 1.A.S.—
together with a similar
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cutting, to the Chief Minister of West Bengal.
Shri G. B. Pant was good enough to take note
of it and replied to me by saying that he would
have himself sent this particular cutting to the
Chief Minister of Bengal had I not sent it
myself. I advised him that this picture should
be shown or sent to the authorities who trained
our administrative personnel after their
examination, so that they know what kind of
training should be given. Such things should
not happen. I do not know whether Mr. Datar
has got hold of that picture and whether that
has been sent to Simla or other places where
the people are trained. * I would not like this
atrocious behaviour. He may be a perfect
gentleman, a very courteous person in private
life but the picture that appeared in "The
Jugantar" of Calcutta showed it like that. I took
the pains of writing a letter on this little subject
to Shri G. B. Pant and he, a few days before his
fatal illness, wrote to me replying to this thing.
This was my last correspondence with Shri G.
B. Pant on any subject. Now 1 do not know
how things are being handled. The entire
behaviour and the manner in which some of
the officials function take them not closer to
the people, but away from the people. They
widen the gulf between the people and the
officers. What steps the Government are taking
in this matter to at least narrow the gulf, we
would like to know. In what manner is the
U.P.S.C, viewing and handling this matter so
that this particular gulf is narrowed? We would
not like to live as in the old days. Nobody
would like it, no one in the country would like
it. People belonging to all parties, of every
party, desire that our administrators are
brought closer to the people. A beginning
should be made when they are trained and
recruited. We do not get any indication from
what has been stated in this report.

In certain other matters, the U.P.S.C, seems
to permit itself to be a cover for departmental
arrangements. Certain departments choose
their person-
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nel or others and deal with the question of
promotion etc., with the assistance of the
U.P.S.C. Sometimes a Board is formed on
which there is a Member of the U.P.S.C, and 2
or 3 other Members of the Department
concerned. Naturally there, more or less, we
find that things go on as the departmental
officials would like. It is not possible for the
U.P.S.C, representative, with the best
intention, to overrule easily the likes and
dislikes of the departmental officials, because
they can produce all kinds of papers and try to
influence the course of test or verification or
whatever it is. This has happened in particular
in the case the Central Information Service
under Dr. B. V. Keskar. When we raised this
point in this House, he stoutly denied that any
such thing had happened. Yet, it is a public
scandal of a limited nature that such things
have happened. Wrong types of promotions
have been given, people have been wrongly
demoted and departmental likes and dislikes
have got the better of judgment in the matter,
although in some cases the officials of the
U.P.S.C. were appointed on the Board. I do
not think the U.P.S.C, should allow itself to be
a party to this kind of administrative
manipulation and malpractice. Therefore 1
would ask the Chairman of the U.P.S.C, to be
a little vigilant about the people with whom
their men sit on such joint enterprise, namely,
a mixed board. A mixed economy is an
economic concept and you may have that, but
you do not have such mixed boards because
they seem to be dangerous in many cases.
Any-I would like, in all such cases, to have it
ensured that the U.P.S.C, has the majority and
has the decisive voice. Technically perhaps
they have the decisive voice but in practice
this is not felt. The Central Information
Service, which has been newly cjeated suffers
from this kind of vulgarisation of tests and
verifications—examinations and so on.

Then about the nature of training we do not
know anything. Can you tell us exactly what
kind of training
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our administrative personnel is being given—
to the future members of the I.A.S, and I.P.S.?
I do not know it. Why cannot we have some
question papers and other relevant materials
placed in the Library to which we can refer
and see how and what kind of questions are
set? The trend of the questions will show the
nature of the people they have selected for
setting papers. The trend of the question
papers would also show the kind of training
that is being given or the kind of education
and accomplishment that is required of those
who sit for such examinations. We should be
acquainted with such things rather than be
given this kind of meaningless, lifeless, futile
reports. It is a good ritual, I do not deny. It is
like a devotee going to the temple every
morning, taking his dip in the river Ganges
and then going to the temple and after pranam
returing home.

We do it every year; but that does not
satisfy us at all. We would like to know what
kind of training is given to these people and
we would like to know whether anything is
wrong there, whether something is defective
there. And it is for the Union Public Service
Commission to tell us by way of reporting
self-critically where things are going wrong
and where they would like things to improve,
by their study of the question papers and
answer papers and so on. And they should tell
us where the education is defective and in
what manner the candidates suffer in the
matter of general education, so that the
universities can take note of it This is an
important problem. The Union Public Service
Commission is entrusted with a great
responsibility and it has got to give some kind
of guidance, by way of such a report, to the
universities and others responsible for the
training up of our young men and 3'oung
women in this matter. That is not done and,
therefore, I am dissatisfied with this Report on
this score also. We would like to know the
syllabus. We would like to know the question
papers and we would like to
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have some kind of appraisal of the answer
that are given with the comments made by the
U.P.S.C, so that we may know exactly how
matters stand in this particular sphere.

As regards the visits abroad for recruitment,
it is good that they are going, perhaps, for
them; but the results are not satisfactory. I do
not know why so much money should be
spent. I can understand some of them going
abroad for recruiting expert technical
personnel from among the Indians abroad. I
can understand that. But then they should not
go before they have found out exactly who are
really available, what are the problems and
what are the difficulties in the way and so on.
These initial things should be done by our
Embassies in the countries concerned and on
the basis of their report the Commission
should send their representative abroad. It is
no good sending people over there and then
drawing blank. Of course, if you want to trot
round the world, you can do so in search of
administrative personnel, but that does not
help us very much and it only leads to squan-
dering of money from the public exchequer.
Numbers are given. About 94 actually
appeared for interview. But you should see
how many of these people desire to sit for
examination and also how many of them
would like to come to India, what their
expectations are. Some such report should be
made available before a decision is taken.
That is to say, a preliminary review of these
people should be made by the U.P.S.C, before
sending their representative abroad, if send
they must. Otherwise, I think, it is a profitless
job that they are doing. The results are not
patis-factory. We would like to know whether
the list of the scientific personnel among
Indian nationals has been drawn. The Prime
Minister told us that the list was being
prepared. How long would you take to prepare
even the list of the technically educated
Indians who are now abroad ?
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When shall we have this complete list ? It
should not at all be difficult foT the
Embassies of the various countries concerned
to get ready juch a list so that we know where
we stand with regard to these people.

Then there is the question of the creation of
this industrial cadre. I do not want to say very
much about it, but would only say that this is
a problem that requires greater attention and I
would not like it to be handled
bureaucratically since we are venturing in a
new field.

I also don't know how qualified IAS and
others are not absorbed. There is always a
bigger list and a smaller number absorbed.
What happens to those who are qualified but
are not absorbed? It seems there is
dissatisfaction among them.

Another thing that I would like to refer to is
this. Some cases were mentioned, disciplinary
cases and so on. From time to time We come
across many such cases of complaints against
the all India administrative personnel. Some
times We write to the Minister and some times
we do not, because we feel nothing would be
done. In this connection, I would request that
complaints against ad-ministratire officials,
against public servants belonging to the all
India cadre, from Members of Parliament,
should be straightway referred to the Union
Public Service Commission. I do take it that
when a complaint is formally made by a
Member of Parliament, he takes full
responsibility f®r it and once he takes this
responsibility, it should not be stuck up in the
files of the Hom, Ministry. It should go
straight to the Union Public Service
Commission and they should Initiate a process
of investigation, call for papers through the
Ministries or through the other channels open
to them. That is what should be done, because
we would not like Members of Parliament
bringing to the notice
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of the authorities certain wrong things done by
the administrative personnel and then being so
ignored.  That is a very very important
thing. That is how we come closer in
administrative matters. Of course, 1 write
letters to Mr. Datar and he sometimes replies,
but those replies are a sort of  telegraphic
replies, as if things are right, as if things would

automatically be set right. ~We write
about some officers and the
administration, in places like Tripura,

Manipur and so on about things that take place,
and the reply is always in their favour. It
seems they are always in the right and we are
always in the wrong. Apart from taking it as an
insult to our intelligence and the position that
we occupy here, we think it is not the right
way of handling matters. I would like
this thing to be taken completely out of the
hands of the Home Ministry, I mean, all these
cases that involve questions of  discipline,
all those cases that are likely to involve
disciplinary =~ measures and all  those cases
that emanate from  Members of Parliament.
I tak, it Members of Parliament will make a
statement or representation only  after due
consideration and these should clearly be
exclusively dealt with by the =~ Union Public

Service Commission. They should not be
processed, much less vetted in the Home
Ministry.

DRr. SHRIMATI SEETA PARMANAND
(Madhya Pradesh) : How many such cases?

SHri BHUPESH GUPTA: We are
discussing this subject here, but-whit is the
use of discussing a report of this kind which
does not touch the vital problem? That
problem js there, this sort of separation of the
administration and the people. There is the
problem of too much centralisation and
certain developments and certain incorrect
and unhealthy trends in the administration.
These are the major problems with which we
are concerned. Mr. Datar may be concerned
with some other problem. But we
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[Shri ~ Bhupesh  Gupta.] want our
administration to be brought in line with the
fundamental needs of democracy and in line
with parliamentary institutions. We would like
the Union Public Service Commission to forget
what happened in the British days and to
remember that We have now a Constitution
and we have a perspective and we should
function in such a way that things may begin to
look up and improve. It should not tak, twelve
or thirteen years to understand the problem %s
it was. We would like the Home Ministers in
the country to make a better and optimistic
statement at least after thirteen years of]
independence. Lei. the Union Pubiic Service
Commission apply its mind moie creatively to
the problem and find a *way out of the situation
in which we seem to remain stuck up even
today.

DR. SHRIMATI SEETA PARMANAND: Sir,
let me tak, this opportunity to make a few
observations on this the Tenth Report of the
Union Public Service Commission. The
speakers who have preceded me have dealt
with a good many points already and I will try
not to repeat ail thait they have already
stated.

First of all I would like to deal with the
question of the number of persons who have
come into the Administrative Service from
among the Scheduled Tribes. Their number
has come to five now. I am also glad to learn
that the Home Ministry has made some
arrangements at Allahabad for giving training
to these candidates so that their number may
increase more rapidly and more confidence
may be created among these people who, as
can easily be understood, cannot, in the
atmosphere from which these people come,
have much chance of getting good marks in
the viva voce tests, personality tests and so on.
I would, therefore, suggest that in view of the
decision to give them encouragement, some
sort of concessions should be given to these
candidates as far as the personality test is
concerned. If there is no such
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provision already, I would like to make this
suggestion. I am also disappointed, Sir, to find
that in spite of the last ten years when women
have been eligible, the number still remains
four or five during the year under report. I find
from the Report that during the year one
woman, who has passed, is recommended only
for foreign service while four others have been
recommended for both the Indian Foreign
Service and the Indian Administrative Service.
I would like the Home Minister to kindly
throw some light as to the qualifications which
make a candidate eligible for both the Services
and why a candidate is declared eligible only
for foreign service. Is it because the candidate
himself or herself opts only for one or other of
the two Services or are there any rules which
govern this?

I would then come to this question of
examinations abroad. Much has been said by
Mr. Bhargava, Pandit Kunzru and the speaker
who preceded me from the Congress side,
perhaps Mr. Sharma. I agree that it is necessary
for som, time yet to get persons from abroad
from among the Indians who are abroad but I
think that should be restricted—and I hope it is
restricted—only to technical subjects so that
opportunity is not given to persons for
appearing for Administrative and other Service
examinations because I do not agree with the
mentality of our people who should know what
the country is trying to do. to stay abroad only
because they get better salaries. Pandit Kunzru
was pleased to say that many people liked to
stay abroad because they got better
opportunities there for doing scientific and
research work. I appreciate that but at the same
time ft is necessary, particularly where
medical personnel is concerned, that our
people should first think of the interests of
their country and the country's demand on
them as would be done by many others in other
countries like Japan, for example. I am told
that in Canada people like to stay away in the
U.S.A. Whatever
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-may be the reasons, as between these two
countries there is not much diffe -.Tence as far
as common blood relationship, etc., is
concerned and they Just go across the border
because there are certain advantages in the
U.S.A. But 1 would not like the same to be
applied here. I agree with the remark that a
person Irom the Embassy will edo; not
necessarily somebody from the Commission
need go for  interviewing these  persons
because the technical personnel that is to
interview these candidates is taken from other
countries and  the Chairman  of the
Commission alone going there does mnot help.
So this wasteful expenditure mmcould be
stopped and the matter scould be easily left
in the hands, as was said earlier, of som,
capable person or the Ambassador himself.

Tenth Annual Report

I would now like to refer to the
dissatisfaction felt by our nationals abroad at
the salary scale and that is the reason why they
do not want to come. There is some reason for
it. When we get technical personnel through
T.C.M. and others—may be their salary i
borne by those bodies— very often it is found
that not only these people do not have to go
through any Public Service Commission or any
such appointing agency but sometimes their
qualifications also are not as high as those of
our employees who may have to serve under
them and in addition when their salary ig also
very much higher, naturally it leads to a great
amount of dissatisfaction. It was also pointed
out by our friends that the foreign firms etc., in
our country give very high salaries. I would
lik, to say that I do not agree that the foreign
firms give high salaries only to people with
high qualifications but they give also to
persons who come from very good families
because they would have certain standards of
honesty and integrity. For instance in the
Burmah Shell, Imperial Tobacco—there are
many other concerns also—where you may
find second class candidates being taken only
because they come from .good families.
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THE DEPUTY MINISTER oF EXTERNAL
AFFIARS (SHRIMATI LAKSHMI MENON) : Say
connections; not character and integrity.

DR. SHRIMATI SEETA PARMANAND: Not
character and integrity. Good family implies
connections. Well, let me not be drawn into an
argument over this. What I would like to point
out, therefore, is that our Government also
should lay down conditions about the salary
scales obtaining in these foreign firms, other-
wise a time would come when not only there
would be discontent with th, salary scales
obtaining in our Services but there would also
arise a need for raising the salaries of these
people or else they would go abroad. So I
think this matter requires very close
examination and this has been mentioned
several times before on the floor of this
House.

iio

Sir, I have not been able to understand one
sentence here in the paragraph relating to
recognition of degrees and diplomas.
References relating to recognition of degrees
and diplomas awarded by Universities are
made to the Commission and advice is given
by the Commission on them. As there is not
much clarification on the point, I presume that
this advice is only with regard to the degrees
or diplomas which the U.P.S.C, expects for
the various Services and not with regard to
changing contents of particular degrees or
diplomas because that would be encroaching
on the sphere of the Inter-University Board
and the Universities.

I would like now to mention about the need
for the U.P.S.C, to advise the Government
with regard to the Government taking some
steps in time for arranging about future
recruitment and for filling in gaps that might
occur in the normal course and also in tbe
light of the requirements of the Third Five
Year Plan. I would like to say a word about
the gaps that would be created within The next
four or five years by senior officers with
different types of training, retiring and
going away. There
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was some arrangement under the British
regime for training young officers in the
different departments but that was there at the
district level. Now our administration has
widened so much that in the other sectors
there is no such possibility of the senior
officers giving their personal attention for the
training of young officers in the field as it
were. Therefore it is necessary to make some
such arrangement for the training of these
officers. After every eight or ten years there
might be some sort of refresher courses with
suitable gaps and field training under some
officers. Today the officers are so much
occupied that their entire time is taken by
seminars, meetings, conferences and symposia
that you would hardly find a secretariat officer
at his desk except occasionally between one
conference and another or when he is there for
seeing his senior officers or the Ministers.

At the time of the last debate a reference
was made about the need to place the
personnel of the U.P.S.C, after retirement in a
comfortable state of living that would put
them beyond worry about their future. I would
refer to article 322 of the Constitution which
relates to the expenses of the Public Service
Commissions. Last time the hon. Minister was
pleased to say that the High Court judges etc.,
were given this pension because they wer,
employed for so many years. I think there is a
provision that even if a High Court Judge is
employed only for a“day, he is entitled for a
pension. Then the salary of the High Court
Judge is Rs. 3,500 while that of the U.P.S.C.
Member is Rs 3,000 and his term of
appointment is strictly limited to six years but
the High Court Judge, if he is taken in early
enough, can serve for 15 years or even longer
also. There is a convention which is strictly
enforced that a Member of the U.P S.C is not

eligible for any appointment under
Government after his retirement. It should be
also.

af the U.P. SC

SHRI B. N. DATAR:
Constitutions.
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Ii is in the

DR. SHRIMATI SEETA PARMANAND: I am
glad. It is in the Constitution, not only a
convention. So, it is doubly secure. My point is
that it should not be necessary for them to take
up any other employment, or start practice
before a Court as the High Court Judges are
doing, if they have to keep up their dignity.
Therefore, I think that under this article, which
deals with the expenses of the Union or a State
Public Service Commission, including any
salaries, allowances and pensions payable to or
ia respect of the members or staff of the
Commission, some provision should be made
so that these people—people of calibre but
people not necessarily always well-to-do—
accept these jobs and that they do not feel that
they have to worry about their future.

Then, 1 would refer to the Government's
Memorandum on the action. against the
railway official. I would congratulate the
Government on having taken this firm action,
irrespective of the advice given by the
U.P.S.C. I do not agree with those Members
who said that in spite of the advice of the
U.P.S.C, the Government should not have
done this, because the cycle case, to which the
Government has referred, is a relevant one. I
do not know whether this evidence was before
the U.P.S.C. As far as I know from certain
other official reports, there was a third case
against this very officer. So, from that point of
view I think this particular officer did not get
punishment quickly enough, so that he was
able to enjoy his promotion, etc. In such cases
the Government should not stand on ceremony
that it has to abide by the advice of the
U.P.S.C.

There is one more thing, to which the
U.P.S.C, might apply itself and which the
Government might refer to it, and that is this.
Government very often recruits persons who
are em-
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ployed under certain public bodies,
municipalities and others. When they are
selected, and when they have already ten or
fifteen years' service there, if the period falls
short for their pension only by a year or two,
there should be some provision to give them
some proportionate pension. Here again when
you are short of properly trained personnel and
when you recruit people from public bodies, if
they are left in th, lurch after their retirement,
that does not show a proper appreciation of
these persons' services.. Even if the present
rules do not permit it, the Government should
review this matter, if necessary, and make up
its mind.

Lastly, I would say that such matters of
disciplinary action, to  be effective at all, have
to be dealt with urgently. It should be a
convention— which at present it is not—to take
departmental action immediately—and 1 am
speaking against what Mr. Bhupesh Gupta
said—if such action is to be of any use.  If
necessary, it may be referred to  the U.P.S.C.
But very often departmental action iy not
taken, for fear that the  officer concerned
might take the matter to court. Even if he. takes
the matter to the court and if on the strength of
the departmental enquiry the officer has
been dismissed, and the Court's decision
later goes against the Government, the
Government should be prepared to face the
consequences of such  rare cases. If, on the
other hand, the Government is always reluctant
to take any action until the Court's decision is
available—and you know, Sir, how long it takes
in the Courts to get any decision with the proofs,
etc., having tc be gone through and police
investiga, tions to be completed—the
officer; concerned usually go and snap thei]
fingers at the superior officers wh< have to
initiate the departmental en quiries. This leads
to indiscipline
Thank you.

Mn. DEPUTY CHAIRMAN:
Sapru. Ten minutes.

SHRI P. N. SAPRU (Uttar Pradesh): Sir, |
have been hoping that I will get

Mi
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a little time, but one take, things as they are. |
would like to pay a tribute to the Chairman of
the Union Public Service Commission, who
will be retiring shortly. He is a person of high
integrity and considerable ability. Criticism
has been made of his visits abroad- I am afraid
that those criticisms do not take into account
the need of enlisting for our services the best
talent that is available in our country I think,
therefore, the wvisits of the Chairman to
countries abroad for getting the services of
talented youngmen, who are studying abroad,
is justified.

Then, Sir, I would like to emphasis that for the

successful functioning of democracy, the
purity  of  recruitment is  absolutely
essential. The maintenance of the morale of

the services is essential. I am  rather,
therefore, disappointed at the fact that irregular
appointments were continued for long periods.
There was no justification for the continuance
of those irregular appointments. They rather
suggest that the desire on the part of the Ministry
concerned was to use those appointments as
gifts in their hands. That, I think, is
something which should be avoided in the inter-
ests of the successful functioning of democracy
in this country.

The third thing I would like to say is that the
case for pension for the U.P.S.C, members
deserves to be considered with a fresh mind- I
raised this point last year. I was sorry to geta
categorical mo'. I hope that the new Home
Minister and Mr.  Datar will view this question
from a fresh angle. I have never been an
advocate of high salaries for our civil servants
and I have never been an advocate of privileges
for the well-to-do people in this country. But |
think we do need to maintain the efficiency of
some of our big  constitutional institutions, j
The Public Service Commission is a | big
constitutional institution in this: country and
in order that service in the Commission might be
attractive to men in public life—and you want to
have some men from public life ia
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[Shri P. N. Sapru.] the Commission—it is
essential that they should be made to feel
the attractions which a pension offers.

I would also like to mention that it is
strange that there is no woman member in the
Public Service Commission. We have women
Deputy Ministers. | think we have a woman
High Court Judge in Kerala. But we have no
woman member of the Public Service Com-
mission. I think that women candidates too
are coming forward in larger numbers and it is
desirable that there should be a woman
member of the Public Service Commission to
assist the work of that Commission.

Then, Sir, the composition of the Commission
should be such a, to inspire confidence and for
that reason the question of pension needs to be
considered with a fresh mind. I should like to
emphasise one matter, to which reference wa,
made, I think, by Mr. Dave in his speech. We
have now a growing public sector. This public
sector is becoming more m4 P.M. and more
important every day, and recruitment to this
public sector is in many cases unsatisfactory.
The recruitment is made by departmental
Committees or Boards as far as the public
corporations are concerned, and that is not
very satisfactory. I think under article 321 it is
possible to entrust additional functions to the
Union Public Service Commission, and, I
think, that we should entrust the work of
recruitment for the public sector to ths Union
Public Service Commission. I know that the
Union Public Service Commission is a hard-
worked body. You will have to add to its
strength, you will have to add two or three
members to it so that it may be able to cope
with the work which this new job will throw
upon it. I think it is in the public interest
desirable that even in our public-sector
corporations recruitment should be above
board.

Then I would like to ;ay a word about the
matter concerning which there was a
difference of opinion bet-
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ween the Government and the Union Public
Service Commission. I ara not going into the
merits of the case. I think much can be said on
both sides and I have not studied the case with
sufficient care to be able to say whether the
view of the Government was right or whether
the view of the Public Service Commission
was wrong, but it does strike me that there
was a long delay in the disposal of the case.
The mistake was committed by the Railway
Superintendent in question some time in 1945
or 1946 or 1947, and it took eight or nine
years for the Government to make up its mind
as to what the punishment Io be meted out to
him should be. In these cases more urgent
than drastic action is called for, immediate
action is called for according to law. When I
say immediate action, I do not want the legal
processes to be by passed. But I do not want a
writ application to be accepted for failure to
observe certain legal processes. I want
expeditious disposal of cases like this.

Then, Sir, I would like also to say that the
number of candidates who appear before the
Public Service Commission is very very large.
Delhi is about the biggest centre for that pur-
pose, and it is strange that the Public Service
Commission hag not been given a big hall for
the purpose of conducting its examinations. In
that respect we are better off in Allahabad. We
have got a magnificent hall for the U.P.
Public Service Commission.

SHRI P. N. RAJABHOJ (Maharashtra): Do
you mean the Railway Service Commission?

SHRI P. N. SAPRU: No, I mean the U.P.
Public Service Commission. I am glad that
reference has been made by Mr. Rajabhoj to
the Railways. I was suggesting that the Public
Service Commission should be entrusted with
the work of advising on recruitment to public
undertakings. Now the biggest public
undertaking is the Railways. I do not
understand why Railways should be treated
differently from other Government
departments. I would like the recruitment not
only
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for the superior Railway Services—I think
recruitment for the superior Railway Services
iy in the hands of the Union Public Service
Commission—but also for Class II and Class
111 services to be entrusted to the Union Public
Service Commission. It will be a good thing
from the point of view of increasing the
efficiency of public administration and
increasing the confidence which the public
should :feel in the public sector if'recruitment
to the Railways is made through the Union
Public Service Commission.

Tenth Annual Report

I would also like to say a word about the
personality test. I made my position in regard
to the personality test clear last year. It is a
moderate position. I would* not dispense with
it altogether but I would not attach exclusive
importance to it. I think the position now is
that a pass in the personality test is not
essential. Marks for the personality test should
be in the neighbourhood of one-sixth of the
total number of marks. If the total number of
marks is 1,800, for personality test the marks
should not be higher than 300. But a matter to
which my attention has been drawn by some
members of the Scheduled Castes is that while
a number of candidates belonging to the
Scheduled Castes are able to get through in the
written test, they fail to get good marks or
decent marks in the personality test.

SHri P. N. RAJABHOJ: Out of 741
candidates belonging to the Scheduled Castes
only 14 were taken.

SHRI P. N. SAPRU: The number of]
Scheduled Castes appointed to superior|
appointments is very low. That is a mmatter to|
which attention must be devoted by
Government, and I hope that the Public
Service Commission will view this question
with thai large-hearted sympathy which it has
never refused to display towards the members
of the Scheduled Caste, anc Tribes.

Thank you very much, Sir. This if all that I
wanted to say on this occa” sion.
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SHRI A. D.MANI (MadhyaPradesh): Mr. Deputy
Chairman, in joining those who have paid
tribute to the work of the Commission, I
should like briefly to refer to the case in
which the Government disagreed with the
recommendations of the Public Service
Commission concerning an officer of a
Railway. I must say that the Commission's
defence of its recommendation is a little
disappointing  reading, because if the
Government's  reply which is contained in the
memorandum is taken into consideration, the
Government's reply ha, the better of the pleas.
But I would like to say further that wherever the
Government disagrees with the
recommendations of the Commission in
respect of disciplinary punishment, Government
should consult the Attorney-General. The
Attorney-General ig a very able person who is
regarded a; one of  the most judicial-minded
persons in  the country, and if the Government
takes the Attorney-General's advice in cases of
this character, it wil]  help the public to
realise that the Government's decision has got
the support of the eminent law officer under
the Constitution.

Sir, I would like to say that arising from the
Commission's defence of its
recommendations, it appears that in respect of
disciplinary cases it will be advisable for the
Commission to associate in an ad hoc capacity
a functioning District Judge to assess
evidence, because there is one point in which
the Commission says that the evidence is
conflicting and the Government in its reply
says that there is no conflict of evidence at all.

SHRI ARJUN ARORA (Uttar Pradesh): The
Commission has amongst its members a
retired High Court Judge?

SHRI A. D. MANI: Retired High Court
Judges are not as much in touch with law as
functioning District Judges. Law i such a fast-
moving profession that it will not be difficult
to associate a District Judge in an associate
membership capacity with such enquiries.
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Sir, I would like to speak about the
personality test to which reference was made
by my hon. friends, Mr. Bhupe3h Gupta and
Mr. Sapru. I have served on some of the
Interview Boards of the Union Public Service
Commission and [ must say that the
personality test ha, not received the
consideration that it deserves. In respect of the
choice of personnel for  industrial
management, personality test is the only
effective way to ascertain capacity. It all
depends on how the test is conducted because
the members of the Board may put questions
to test a person's knowledge. For example, if a
candidate is asked what are the relations
between the two Houses of the Federal
Legislature in Australia, he may n°t be able—
or for that matter many of us may not be
able—to give answers to such questions. But
where-ever the Board has attempted to set up a
standard to ascertain the alertness of the
person, it has done a very useful work, and |
do hope that this personality test will continue.
Only the stage ha; been reached when the
Government should have a Committee of
Enquiry to go into this personality test because
a large number of people are dissatisfied with
th, personality test and they think that the
deserving candidate is very often ploughed
down by capricious examiners. There are psy-
chologists available for this purpose and there
is a fund of experience of the British Civil
Service Commission which may be made
available to Government and I think that both
the Commission and the Government should
consider conducting an enquiry into the
personality test methods.

I would like to say one more point with
regard to the personality test and that is, most
of the boys are not able to answer questions
well because they have got to speak in
English. If they are asked questions in their
own mother tongue, the response perhaps
would be more enthusiastic and particularly in
a State like Madhya Pradesh where Hindi
medium has been enforced, our students are at
a great disadvantage when they appear before
the
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Union Public Service Commission, and I
would like to suggest to the Commission and
to the Government that within two years' time
option should be given to the candidate to
answer questions in Hindi because he will he
able to reply to questions put to him', and such
a move will be in consonance with our policy
of enforcing. Hindi medium in 1965.

1 would like to suggest one further point
regarding the personality test and that is the
appearance of the departmental heads at these
Interview Boards. Now I do not want to relate
my experience at these Boards because that
would not be proper. But the general
impression is that the departmental head
supports a departmental candidate and it is a
little unfair to the other candidates who appear
that the head of the department or a
representative of the department should sit on
the Board and tender advice to the
Commission on the choice of the candidate. 1
think that the time has come for the
departmental head not to attend these
Interview Boards because the Commission is
quite competent with its associate members to
make the right kind of choice and make a
suggestion for the consideration of the
Commission and the Government. In view of
the widespread dissatisfaction with the pre-
sence of departmental heads at these
interviews and the suspicion that departmental
heads support departmental candidates, it will
be better for the Commission to do away with
departmental representation altogether.

Sir, I would like to make another suggestion
in respect of the age of retirement. The
Commission has reported that a number of ex-
army officers have been re-employed. And
generally we find that for the top positions in
the country we want men with maturity, and
experience. The time has come for the
Government to raise the age of retirement for
Government servants because if you are going
to have a good administrative cadre which is
going to handle all tbe
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problems of the Third Five Year Plan, the
Government will have to consider the
question of raising the age of retirement. Mr.
Justice Gajendra-gadkar, Judge of the
Supreme Court, in a judgment said tliat sixty
shouJd b, the age of retirement in this country.
I know that it is not within the purview of this
Commission to raise the age of retirement but
a, the Commission has mentioned that retired
officers have been employed by it, I think that
it is only fair that the Government realises the
fact that age is rising in this country on
account of Abetter health standards and that in
the interests of getting capable men into the
administration they should raise the age of
retirement.

1 would like to make one further suggestion
about the selection of candidates from abroad.
I do not agree with Mr. Bhargava that the
Chairman of the Commission should visit the
centres once in three years. Now if he goes
there once in three years, I know that, there is
less irritation because he does not go every
year but mour purpose is not to stop the Chair-
man from going abroad but to see that money
is economically spent. The Chairman of the
Commission interviews people in Bonn,
London, Moscow, New York, Washigton, Ann
Arbor, Chicago, San Francisco and Tokyo. I
think that for the purpose of economy, the
interview should be held at London. Moscow
is about 900 miles away from London, Bonn is
12-pound ride from London. And it is possible
for all the candidates to come to London for
interview. Now from the way in which the
tour programme has been drawn up, it is quite
clear that the Commission goes out in search
of candidates and I think, Sir, that if the
interview is held at two centres, New York
and London, al' wir students who are studying
abroad may be enabled te attend these inter-
view? at much less cost to Government.

Sir, T would like to mention one
more final point about this question
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of the irregular appointments made by I
Government. My hon. friend, Mr. Datar, said
this morning that one of the candidates was a
Parliamentary  Secretary under Mr. C.
Rajagopala-chari. That is where all the trouble
begins. The impression has gone abroad that
when the Government wants to appoint
somebody who is politically influential or
politically sponsored, there is no question of the
Union Public Service Commission coming in.
Here was a case, and we knew how the
Prohibition Enquiry Committee was
functioning. The  Prohibition  Enquiry
Committee was taking a very long time over its
work. It was collecting a variety of material to
write almost an epitome on the growth of the
prohibition movement in this country. Now
where wa, the need for the Committee to go into
all this lengthy enquiry? And every Commis-
sion, Sir, knows its dead-line. The Government
prescribes its dead-line and if the Commission
says that its work will take a long time, that it
would like to have a permanent secretary—a
secretary who is chosen by the Union Public
Service Commission, —the Union Public
Service Commission might have had an
opportunity of going through a formal
interview. And this feeling is quite widespread
in the country that because he was a
Parliamentary Secretary, he got the job and we
realise that Parliamentary Secretaries are very
influential people, they do not appear before the
Public Service Commission, they appear before
Ministers for better appointments as Deputy
Ministers and so on. And I think that the
Government has come out very badly in regard
to these irregular appointments to which the
Commission has drawn attention in its Report. I
would like Mr. Datar to look at the matter from
the point of view of the integrity of the work of
the Commission. The Commission is one of the
few institutions in our country which has won
better acclaim for the independence it has
shown on important occasions. The Commis-
sion's hands have got to be strengthened and I
would suggest to the Government that they
should make it a
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[Shri A. D. Mani.] disciplinary offence
if any departmental head tries to prolong
a temporary appointment  without
reasonable cause. I mean, once they
know that they may be charge-sheeted for
that, the Ministries concerned will try to
consult the Commission in respect of all
the appointments which are not likely to
be of a brief duration.

Sir, I would like to make one further
point and that is on the question of

accommodation. We would like the

Government to consider making use of

Nagpur which has now been relegated to
the position of a district for the location
of the office of the Commission and the
farther the office of the Commission is

from Government headquarters, the better

it will be for the selection of candidates.
It will be cheaper for the candidates to
come to Nagpur.

These are the few observations which I
wanted to make.
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SHRI B. N. DATAR: May I suggest to
the hon. Member that he may be a bit
careful here? What he says is regarding
tiheir internal administration. I do not
know whether he can say all these things.
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SHRI NAWAB SINGH CHAUHAN:
Why not?

SHRI B. N. DATAR: They are within
the ambit of the U.P.S.C, which we are
not entitled to dispute.
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Mr. DEPUTY CHAIRMAN: The:
Commission is an independent body.
They can have their own choice.

ot Aemafeg wgw : adrar §
Fen f feagsfasz ad & 1 s o
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Mgr. DEPUTY CHAIRMAN: 1 do
not think all that is necessary, Mr.
Chauhan.
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Mr, DEPUTY CHAIRMAN: Mr

Datar,

st gfe ATo  wTwwtw : GELEE
Frzd d9eIw ¥ A H I
wEwF ATd aqerr wgar g |
Mer. DEPUTY CHAIRMAN: No

time,

Smgrr P. N. RAJABHOJ: 1 want to
make a very important suggestion.

qfeers a9 FAEMA dgd WAA
mg,awﬁgxmﬁﬁﬂﬁél
gafeg d@aT S § )

MR. DEPUTY CHAIRMAN: Order,
order.

SHR. B. N. DATAR: Mr. Deputy
Chairman, Sir, I am grateful to the hon.
Members for having offered a number of
very helpful suggestions and, in
particular, for having appreciated the
work of the U.P.S.C, and, to a small
extent, of the Government as well. So far
as the Government are concerned, I wish
that some hon. Members at least would
have expressed positive appreciation on
two points; firstly, with regard to the
policy of the Government to accept the
advice given by the U.P.S.C. In this case,
as | have already pointed out, during the
year under report we had about 15,000
cases in which the U.P.S.C, gave us
advice and only in one case—let it be
noted very clearly —the advice had to be
departed from. Therefore, I expected the
hon. Members to say that the
Government accepted almost, as a matter
of course,
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the advice given by them and one in
15,000 cases is perhaps the smallest
number in which there could be a
departure.

Secondly, Sir, I also expected some
appreciation about.the decision of the
Government to take strong action against
an officer about whom in our
Memorandum we have made it clear that
it was not completely a case of bona
fides.

Now, Sir some hon. Members made a
reference to the Memorandum. But may I
invite their attention to what has been
stated in the Report itself according to
which there was a difference between the
Government and the U.P.S.C? The
Government were not satisfied that this
was a case of a bona fide mistake.
Government had to suffer a loss to the
extent of about Rs. 80,000 when this
particular officer went out of the way and
did certain things which he ought not to
have done. Under these circumstances,
Sir, whenever the Home Ministry's
demands are under consideration or
whenever service matters are raised on
the floor of this House or the other we
have been rightly told by hon. Members
that the Government have to be very
strict whenever they find that something
positively wrong has been done. In this
particular case we have pointed out very
clearly in the Memorandum of
Objections what we feel. I would read
out one or two lines:

"That Government were, in con-
clusion, unable to agree that a plea of
bona fide error could be accepted on
the findings . . ."

And let it be noted very clearly that the
U.P.S.C, accepted these findings, and
after accepting the findings the natural
and inevitable inference was that there
was no question of merely a bona fide
error  on his part, Under the
circumstances, this was a case where the
Government could not accept the very
lenient punishment that had been
recommended for this officer. The
punishment would have
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[Shri B. N. Datar.] been absolutely of no
use at all because from a high post he would
have come to a Deputy Administrator's post
which also carried high responsibilities and,
therefore, 1 wish that the hon. Members
understood that the Government took this
action only for the purpose of maintaining,
what can be called, efficiency of
administration. Government are no respector
of persons. However high a, officer might be,
if he commits a wrong and if, for example,
there is no possibility of holding that it was
merely a bona fide error, then strong action
has to be taken, and that was why this
particular officer had to be removed from
service. Therefore, I expected that so far as
these two cases are concerned, Government
were entitled to appreciation from the hon.
Members because what we have done was in
spirit to follow the advice that the hon.
Members of this House and the other House
gave to us, namely, that we should accept the
advice of the U.P.S.C, generally. But ulti-
mately, it might be noted, the responsibility
for carrying on the administration is on the
Government and, therefore, in exceptional
cases Government must have the right to
depart, if necessary, in the interest of the
efficiency of administration. Therefore the
Government, cannot abdicate its authority to
carry on the administration and to keep it as
pure as possible, and to set an example of
such cases to others. That is the reason why in
this particular instance, Sir, the Government
were not prepared to accept the lenient advice
of the U.P.S.C, and they had, therefore, to
remove him from service after considering al]
the circumstances of this case.

SHRI M. P. BHARGAVA: Or a point of
information, Sir? What is the Government's
reply to the lines quoted by me that there was
no suggestion anywhere in the records that
the officer's action was attributable to any
dishonest motives?
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SHRI B. N. DATAR: So far as the question
of dishonesty is concerned, or the question of
bona fides or mala fides is concerned, you
have to come to an inference after considering
all the circumstances. Therefore, here in our
Memorandum of Objections we have clearly
pointed out that this is not a case of bona fide
error, ard ii it is not a case of bona fide error,
then the officer had to be punished more
severely than what was proposed, i.e.,
leniently by the U.P S.C. Therefore,
Government had to take this decision.

My friend Mr. Mani, was wrong in saying
that my reply was disappointing. In fact, he
ought to have understood that my reply was
most forceful. So far as this particular point is
concerned, one case in 15,000 is on the
smallest side and there also the Government
departed with a sense of full responsibility
and for the purpose of enforcing discipline
and efficiency amongst our officers however
h.ghly placed they might be. Therefore, Sir,
the Government had to take this decision.

Now, I would like to refer as briefly as
passible to certain points raised by my hon.
friend, Shri Dave, and others.

SHRI P. N. SAPRU: Why was there delay
in detection?

SHRI B. N. DATAR: So far as the question
of delay is concerned, whenever such wrong
things happen, they do not come to the notice
immediately. That is the first point. Secondly,
in order that such things should not happen
and that there ought not to be any delay at all
in detection, Government had about five years
ago established a special department for this
purpose, known as the Vigilance Division, so
that there would be eternal vigilance about
actions that Government servants would be
taking and, therefore, I
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would assure the House that there would
be no such delays

SHRI P. N. RAJABHOJ: One point about
the  Scheduled Castes. No  proper
representation . ©

Tenth Annual Report

SHRI B. N. DAT AR: Let me finish. It was
contended that the U.P.S.C.s jurisdiction
might be extended to statutory Corporations.

So far as the article that my hon. friend
quoted was concerned, he says that it cannot be
done otherwise than by an Act of Parliament,
and then it can be extended to other body cor-
porate, any local authority or other body
corporate. So far as this is concerned, as you are
aware, Sir, these statutory authorities or other
bodies do not form part of the Government
technically. The posts under them are not civil
posts to which the provisions of the Constitution
regarding the U.P.S.C, apply. Therefore, what
the j Government have done is this. Wherever
certain Corporations have to be established by
an Act of Parliament here or by an Act of the
Legislature in the various States, then in those
Acts themselves a provision is made that in thd
case of higher appointments the U.P.S.C, shal
be consulted. And may I invite the attention o
the hon. Member to at least three cases where i
has been done? In the case of the Delh
Municipal Corporation Act as also in the case o
the Khadi and Village Industries Commission
Act this has been specifically laid down. Thg
House might remember that in the Delh
Municipal Corporation Act a provision was
made that in the case of certain high
appointments it shall be the duty of thg
Municipal Corporation to approach the U.P.S.C
for advice and to accept their advice generally
so far as their recommendations werg
concerned. Now these are the lines on which
this can be done and whenever such questiong
arise, Government would be happy if this policy
is followed but that can be done only through an
Act of Parlia-
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ment or in the case of the Public Service
Commissions in the State, only by an Act of
the local or regional legislature. Therefore,
automatically, by an executive order, it would
not be possible to bring within the purview of
the U.P.S.C 1 all appointments under the
various Corporations. Now barring this, they
have iheir own select bodies and they
generally make appointments only on the
recommendation of such Select Committees.

The next point that was raided was
regarding lhe personality lest. Two hon.
Members raised that question and my friend,
Shri A. D. Mani, gave the reply to it also. So
far as the personality test was concerned, that
test, to a certain extent, was essential in order
to know what were the potentialities of that
particular person, in order to know how he
would ultimately fare as a high officer and
generally as in charge of the district
administration. ~ That was  particularly
necessary so far as the [.A.S, and L.P.S. were
concerned. Some Members wanted to know
what were the criteria that had been followed
in respect of the personality test. It is not an
arbitrary test at all. It goes on for some time in
order to know what particular promise he has,
whether he has the quality in him, though in
promise at that stage, of working properly, of
having a sense of leadership, of knowing
things correctly and specially of judging it
properly. These are the various things that
have to De understood so far as that young
man i3 concerned, because after passing the
examination, after going through the
probationary course, he will have to be
appointed to certain high offices and gradually
within a certain period, he will come to
occupy the "most important places, especially
in the districts, say, like District Magistrate or
Deputy Commissioner or Superintendent of
Police. These are very important posts and in
his hands lie the destinies of so many lakhs of
people and any error of judgment, any wrong
action on his part, is likely to affect the people
adversely. That
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[Shri B. N. Datar.]

is the reason why it is neeessary, in order
to know how that man has a promising
personality, how the man can be
understood in a general way for manning
particular office property. For that some
sort of personality test is necessary;
otherwise what will happen is this. So far
as written tests are concerned, it is
perfectly possible to believe that by
heavy cramming a man can obtain the
largest number of marks. 1T myself
attended once a meeting of the U.P.S.C,
in this respect. We had before us a case.

SHRI BHUPESH GUPTA: Did you
subject yourself to the personality test?

SHRI B. N. DATAR: I wanted to know
how a personality test was conducted.
There we had a man who had passed as
many as 11 high examinations and when
that candidate was asked a small
question, he could not answer it properly.
His knowledge of public life was
absolutely defective to such an extent that
he did not know what was going on in the
country. Therefore, I would agree that we
should not make much of the personality
test. That is the reason why when there
was strong criticism in this House, the
Government made a rule according to
which passing the personality test was not
essential in all cases and the marks that he
obtained were to be added on to the
general marks in respect of other papers.
The Government have also certain other
proposals so far as this ,uestion is
concerned and the whole matter is under
examination in consultation with the
U.P.S.C, because it is the U.P.S.C, who
have to ultimately hold the personality
test and, therefore, their opinion has to be
considered. Therefore, may I assure the
House that while I agree with Mr. A. D.
Mani that personality test of some type is
essential, let us see to what extent its
importance can be fixed to the minimum
extent possible.
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SHRI P. N. RAJABHOJ: May I know
whether Scheduled Caste candidates
mostly failed in personality test?
(Interruptions).

SHRI B. N. DATAR: The hon. Member
was n°t present when I referred about
Scheduled Caste people.

So far as Indians in foreign countries
were concerned, a number of criticisms
were made. One was that they ought not
to be examined, that the Chairman ought
not to have gone to foreign countries at
all for having interviews with them. So
far as that is concerned, the
Commission's report has dealt with that
matter specifically in para 13. I also
answered in Parliament once that the
question that arose before us was this that
if so many people were to be called to
India for interview, then let us take into
account the economic or financial aspect
also. Whenever interviews are held and
candidates are called from different parts
of India, then the U.P.S.C, have to bear a
certain measure of expenditure. So if
these persons have to come from foreign
countries, what would be the cost? That
should be taken into account. As against
this, if certain important centres in
foreign countries were visited by the
Chairman or by a Member of the
Commission, then apart from other
things, this would be less costly to the
exchequer. That is a point which should
also be taken into account. Then it was
pointed out that this work ought to be
entrusted to the Embassies or others. I
wish hon. Members had read what has
been stated in paragraph 13 itself. Now
he visited certain important places and
interview boards were constituted on a
pattern similar to that in India. In India
experts are associated and a list has been
given of some persons where they are
associated with the U.P.S.C. Similarly
there also it was not merely the selection
of the Chairman himself. He had with
him associated these boards On the same
lines as we are having in India. This has
been made clear here:
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"Interview Boards were constituted
on a pattern similar to that in India,
and included one or more specialists or
technical experts in the subjects
relating to the posts for which
recruitment was to be made, senior
officers of our Embassies . . ."

This should be noted—

. and foreign experts from
Government departments Universities
and industries being co-opted for the

purpose.”

Then the fruitful results that flowed from
such co-options have been given in the
next paragraph:

"The total number of candidates
called for interview at the above-
mentioned centres abroad was 175."

To call 175 to India and to bear their
expenditure would be far more pro-
hibitive, so far as expenditure is con-
cerned, than one man—the Chairman —
going out:

"Of these, 94 actually appeared for
interview and 33 were recommended,
including 13 for the Pool of Scientists
and Technologists. Cases of 36
candidates out of those interviewed
were under consideration at the close
of the year."

Thus, you will find a systematic practice
is followed so far as this question is
concerned.

Then it was pointed out that the
salaries we offered in India were
inadequate. In fact Dr. Kunzru to a
certain extent was right in saying that
proper salaries should be offered. So far
as the question of salaries is concerned,
the principle that we broadly follow is
this that whatever they get in foreign
countries under the living conditions
obtaining there is translated into Indian
coin and we generally see that if a
candidate is accepted for appointment, he
does not get less in terms of what he
would get there,
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subject to this that the living conditions
in India are taken into account and the
living conditions in those countries are
also taken into account and then a
proportion is followed. I might point out
that we have not been unfair to our own
students but if, for example, they ask for
very high salaries, as for example, the
actual salaries that they were obtaining m
the U.S.A. or the U.K. where things
generally are more expensive than in
India, then it sometimes becomes
difficult for us to give them those
salaries. Therefore, my point is, so far as
this question is concerned, we want to be
fair, in the first instance, to our own
interests, because the interests of India
are to be taken into account and those
interests can be advanced by utilising the
services of our own nationals, of Indians
who have been well qualified in other
countries and giving them reasonable
conditions of service. We do not make
them suffer. But we cannot go on giving
them extraordinary conditions of service.
That also has to be taken into account.

Incidentally reference was made to the
Management Pool. So far as the
Industrial Management Pool is con-
cerned, the present number is over 300
and Government have been trying to see
that reasonable salaries are given to
them, not only to them, but also to all
those who serve the Government, so far
as technological and scientific posts are
concerned. In the U.P.S.C. Report it has
been stated that in certain cases the
scales of salaries were not attractive.
That is why we went into this question
and we had, in most of these cases,
increased the pay scales to a reasonable
extent. That point also may kindly be
noted.

Then my hon. friend, Shri Sapru,
naturally referred to one or two important
points. One was with regard to
accommodation. Last time also he raised
this question and rightly he stressed the
need for good examination halls,
especially in a place like Delhi
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[Shri B. N. Datar.] where nearly 40 per

cent, of the candidates take their
examinations. The  numbers are
increasing and that is why such

examination halls are more and more
necessary. This matter has been referred
to the Ministry of W.H.S. and it is under
their consideration now. Some further
information has been called for by that
Ministry and the moment this
information is received, further steps will
be taken to the extent that it is
immediately possible. Therefore, I would
like to assure the House that the Govern-
ment are anxious to place sufficient
accommodation at the disposal of the
U.P.S.C, firstly so far as their office
requirements are concerned, and
secondly; so far as the examination halls
are concerned. That also has been taken
into account and the Government are
seized of this matter.

So far as forward planning is con-
cerned, a number of hon. Members have
made reference to this subject. The
U.P.S.C, has also referred to it. May I
assure the House that this question is not
only under the examination of the
Government, but Government have taken
appropriate steps in this matter during the
last three or four years. A Man-power
Directorate has been set up and the
requirements of the various Ministries
and departments are ascertained and they
are asked to approach the U.P.S.C, at
least one year in advance so that the
U.P.S.C, can have recruitment, more or
less, on a larger scale, not individual
recruitments, but wherever necessary,
even mass recruitments also. That
question is under consideration and is
actually being pursued by the
Government. I am very happy to find that
there are a number of Ministries that are
following this course of ascertaining their
requirements before hand. That exactly is
the meaning of the expression "forward
planning". Planning has to be carried on
both in respect of money and in respect of
man-power and manpower is very often,
more important even than money.
Therefore, I may say that that question
has been not
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only considered but it is being pursued by
the Government. So far as this is
concerned, it was more a matter of
administration and, therefore, the
U.P.S.C, has stated they did not know
what was being done. I am sure the
U.P.S.C, is aware that we have got a
Directorate dealing with man-power and
that it is the duty of that Directorate to
find out what the requirements are, what
the requirements were under the Second
Plan and what would be the requirements
under the Third Plan, year by year. After
all, as the Plan proceeds, sometimes we
require a larger number of persons. So
that also is being pursued a3 vigorously
as possible.

Dr. Kunzru made a reference to the
quality of the candidates. In earlier
reports it is true the U.P.S.C, had stated
that the quality had fallen to a certain
extent, so far as the general out-turn of
the work of the candidates was
concerned. So far as those who were
accepted for appointment  were
concerned, their performance was ex-
amined and in the present Report the
U.P.S.C, have testified to the fact that
their selection of the candidates on earlier
occasions was proper. In some cases they
have pointed out that their performance
was more than 90 per cent That would
clearly show that so far as the low quality
is concerned, that affects generally most
of the candidates who appear at the ex-
aminations. Therefore, to a certain extent
this low quality of performance has
reference to what is being done at the
university level. That is the reason why
we toofe up the question with the
Ministry of Education and now they are
seized of this matter and if I mistake not,
they have addressed a communication to
the Inter.-University Board. They have,
however, told us that they are anxious to
see that there is no such low performance
by the students in general, in respect of
university education. That is one thing.
Secondly, wherever necessary, certain
reforms are to be made and they should
be duly introduced.  But the results of
these re-
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forms can be known only after a certain
number of years. Immediately it will not be
possible to ihow any change. They will appear
imperceptibly. All the same, in respect of the
educational and intellectual aspects of this
matter, they have been taken up with the
Ministry of Education and they are following
the usual channel and are finding out what can
be done, because to some extent, these evils
are there and, therefore, they have got to be
provided against, in the interest of the new
generation and in the interest of the whole
nation and to a certain extent, in the interest of
getting the best service, so far as the
government servants are concerned.
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Then my hon. friend brought in some
service matters and made certain suggestions.
So far as service matters are* concerned, we
are answerable to this hon. House. The
suggestion was made that in all such cases the
Attorney-General should be consulted. I am
afraid my hon. friend made a reference to this
out of a misconception of the position of the
Attorney-General. It is for the Government to
carry on all the details of the administration.
When it is found that there is a question of
law involved where there are some doubts,
there help of the Attorney-General comes in.
But when it is a purely administrative matter,
it is for the executive government to carry on
subject to such advice as the U.P.S.C, might
give in respect of the matter. It is not merely a
judicial matter. Let us understand it clearly.
Judicial functions are entirely different from
executive functions. Let us not go with the
idea that everything that is necessary can be
done only with a certain type of officers.
After all, there are functions that are different
and the whole totality of the various branches
of the Government have to work in
accordance with the requirements of each of
these three categories. Therefore, I would
submit that this is not a matter at all for the
Attorney-General. It is a matter for the
Government to take decision and after taking
a decision, the Government naturally
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subjects itself to the scrutiny of this hon.
House. Therefore, this is the way in which
this question has to be dealt with.

The hon. lady Member, Dr. Seeta Parmanand,
stated that the number of women in the
services was not very large, so far as the All-
India Services were concerned. The hon. lady
Member referred only to the recommenda-
tions in respect of women candidates in the
year under report. I tried to find out how
many ladies there were in the Government in
the I.A.S. Their number is 19, not 3 or 4. It 5
P.M. was also suggested by Mr. Sapru that
there should be a lady Member on the
U.P.S.C. I am hoping that a time might come
when we shall have a lady member also but in
this connection may I point out that the State
of Assam has forestalled us? An hon. lady
Member who was a member of the other
House—Mrs. Kongmen if I mistake not—and
who was, I believe, Deputy Speaker of the
Assam Legislative Assembly is now, I think, a
Member of the Assam Public Service
Commission. Therefore, Sir, we have started
in that direction and let not our Lady
Members have any apprehension about it.

Similar is the case with regard to
Scheduled Castes and Scheduled Tribes. So
far as they are concerned, I wish my hon.
friend were here today when I dealt with this
question. I made a reference to what the
U.P.S.C themselves have stated that they do
not find qualified candidates so far a<= the
reservation quota is concerned. That is a
matter of sorrow for us. When we have
reserved a quota, if unfortunately the requisite
number is not available then it is not our fault;
nor is it the fault of the unfortunate Scheduled
Caste people. The conditions have got to be
improved.

SHRI P. N. RAJABHOJ: Out of 741
candidates you have selected only 14

SHRI B. N. DATAR: If they are below the
standard, what can we do? It
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[Shri B. N. Datar.] cannot be helped. The
hon. Member ought to have at least read the
speech I made this morning. There 1 pointed
out that under our rules we have made it clear
that it would be open to the U.P.S.C, to apply
relaxed standards. They have to lay down a
minimum standard.

SHrl V. C. KESAVA RAO (Andhra
Pradesh): There has been no case of
relaxation at all these years.

SHRI B. N. DATAR: How does the hon.
Member know that there has been no
relaxation? Let him read the rules that we
have made so far as I.LA.S, and I.P.S. are
concerned. Sir, these are extremely difficult
examinations and the action that the Govern-
ment has taken is a positive action, that of
training them and giving them good tuition.
Let the hon. Member go to Allahabad and
And out what has been done during one year.
And may I point out with satisfaction that
these candidates have done extremely well
and I am hoping that their performance would
be far better in the examinations of the
Commission than it has so far been. In fact |
find there is an absolute change in the
personalities of these boys and I am extremely
satisfied that our training is of good use in
making these candidates what they ought to be
so far as India's interests are concerned. And
the Government are spending quite a lot. May
I point out to my hon. friend that we are
spending more than Rs. 75,000 by way of
recurring expenditure? And in addition to this
we are going to set up there a big hostel at a
cost of about Rs. 2J lakhs. Sir, that is what is
being done for the Scheduled Castes. Let the
Scheduled Caste candidates understand that
these are very high examinations and,
therefore, they ought to compete by improving
their qualifications and for that purpose we are
prepared to help them. But it would be very
difficult to take them merely because they are
Scheduled Castes. That is the reason why
according to our rules we have laid down that
there ought to be a quota so far as direct
recruitment is concerned, so far as
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examinations are concerned but there cannot
be a quota so far as promotions are
concerned. Government servants can expect
preferment and promotions only by their good
performance. We shall see that no injustice is
done to them but we have also to see that no
injustice is done to the great Administration
that has to serve the highest interests of India.

SHrRI BHUPESH GUPTA: Sir, we would
like to ask a question. The hon. Minister has
taken longer time than is scheduled.

SHRI B. N. DATAR: But my hon. friend
always takes longer time.

SHRI BHUPESH GUPTA: But I cannot go
beyond five; that privilege you have.
Anyway, it is good that you went beyond
five.

Now, could he tell us if any investigations
are made with regard to allegations made
against members of the All India Services
serving in a State when such reports are sent
to the Government and whether in this
connection he received a report from the West
Bengal Government about an enquiry that was
made in regard to certain very serious
allegations involving an All-India Service
officials in what is known as the Shibpur
Botanical Garden scandal case and whether
that report was sent to the U.P.S.C?

SHri B. N. DATAR: So far as these
allegations are concerned, they are
always'looked into very closely by tne

Vigilance Department, whether they are 1.C.S,
or L.P.S. officers, whether they are under the
administrative control of the Government of
India or of the State Governments and
whenever anything seriously wrong is found
against them then disciplinary proceedings are
instituted. An independent enquiry officer is
appointed and the officer concerned is given
an opportunity to be heard and then
afterwards when the report of lhe enquiry
officer comes up if the Central Government or
the State Government, under  whom  the
particular
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officer is serving, feels that the report
ought to be accepted, then the matter is
referred to the U.P.S.C, for their opinion
as to whether the offence has been
proved and secondly, what should be the
nature of the punishment that is to be
meted out to him in case the offence or
misconduct is proved. Therefore, all
complaints, not necessarily from
Members of Parliament alone but even
from the citizens of India, are looked
into. We have got a Vigilance
Department under the Government of
India and we have got Vigilance Officers
attached to the various Ministries and
Departments and some States also have
been following the Government of India
in this respect. Therefore,
whenever
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any complaint is received that is looked
into and examined as to whether a
departmental proceeding is called for and
in some cases even prosecution is
launched. So the Government considers
the whole matter and the procedure that I
have pointed out is followed.

SHRI BHUPESH GUPTA: But, Sir,

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 11 AL
tomorrow.

The House then adjourned at
nine minutes past five of the
clock till eleven of the clock on
Thursday, the 20th April. 1961.



